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REPORT 

I 

INTRODUCTION 
I, the ""il7Qaa of the Committee on Subordinate I..egi8tatioD, 

haviag been autborised by the Committee to present the Report eo. 
their behalf, present this their ~ghth Report. 

2. The matters covered by this Report, were considered by the 
CoJDmittee at their sittings held on 2 July, 1979, Ii and 6 January, 
24 July and 4 September, 1981. 

3. The Committee considered and adopted this Report at their 
sitting held on 17 September, 1981· 

4. The Minutes of the sittings, which form part of the Report, 
are appended to It. 

5. A statement showing the summary of recommendations/ob-
lel'Vatioos of the Committee is also appended to the Report 
(Append.fs I). 
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INCORPORATION OF PROVISIONS FOR LAYING 0'1' 
RULES BEFORE PARLIAMENT IN THE ACl'S 

6. During the course of the scrutiny of the various· Statutory 
Orden, it came to the notice of the Committee that in respect of the 
following Orders, the corresponding enabling Acts did not contain 
the usual provisions for laying of the Orders before Parliament:-

(1) The Poona' Cantonment (Division into Wards) Amend-
ment Rules, 1977 (S.R.O. 74 of 1977); 

(2) The Raw Meat (Chilled or Frozen) Grading and Marking 
Rules, 1977 (S.O. 1251 of 1977); 

(3) The Central Mailufactured Drugs (Amendment) Rules, 
1977 (8.0. 1541 of 1977); 

(4) The Central Reserve Police Force (Amendment) Rules, 
1977 (G.S-R. 480 Of 1977); 

(5) The Central Reserve Police Force (Second Amendment) 
Rules, 19'7'l (G.S.R. 823 of 1977); and 

(6) The Central Reserve Police Force (Third Amendment) 
Rules, 1977 (G.S.It. 1673 of 1977). 

7. Attention of the concerned Ministries i.e., Defence, Agricul-
ture and Irrigation (Depanment of Rural Development), Finance 
and Home Main, was invited to the following recommendation of 
the Committee on Subordinate Legislation (1974-75) contained in 
paragraph 11 Of thm Fourteenth RePOrt (Fifth L.ok Sabha):-

"The Committee eamesUy desire all Ministries/Departments 
to undertake examination of all Acts with which they 
are administratively concerned in order to find out which 
of them do not contain a provision for -laying of rules 
btfore Parliament and to incorporate this provision. in the 
Ads at their earUest." 

.. The MiDistries/Departments, who were asked to state the 
actlon taken by them in pursuance of the above recommendation of 
the Committee, in their replies, indicated in Appendix n, have by 
.... large stated that they are takIDg steps for iDCOrporation of the 

I 
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provision regarding laying of rules before Parliament, in the en-
abling Acts. 

9. While noting that the Ministries concerned are taking neeel-
eary steps for incorporation of the requisite provisions in the en-
abling enactments for laying of the Statutory Orders framed there-
under before Parliament, the Committee are' constrained to observe 
that the Ministries r.oD.c:emed have not shown the due urgency and 
earnestness in implementing the recommendation of the Committee 
and the infirm!ties have been allowed to prolong for years. The 
Committee, therefore, onee again impress upon the Ministries con-
cerned to bring forth the necerssary amending legislation before 
Parliament to incorpol"8te in the Acts the requisite provisions for 
laying of the Statutory Orders framed thereunder as recommended 
by the Committee in paragraph 11 of their Fourteenth Report (Fifth 
Lok Sabha) presented to the House on ZO Decemt.er, 1174. In cues 
where finalisation of other amendments is likely to take some more 
time, the Ministries should bring forwdrd the amending legislatioD 
,exclusively fOr this purpose immediately, -



m 
THZ BOMBAY PORT TRUST EMPLOYEES (CLASSIFICA-

TION, CONTROL AND APPEAL) REGULATIONS, 

1976 (G. S. R. 643 OF 19'76) 

10. Su~regulation (5) of Regulation 7 of the Bombay Port Trust 
Employees (Clusiftcat;on Control and Appeal) Regulations, 1976 
(G.S.R. 843 of 1976), reads as under:-

"(5) Where a penalty of dismissal, removal O!' compuJ"sor~ 
retirement from service imposed upon an employee is set 
8lide or declared or rendered void in consequence of or 
by a decision of a Court of Law and the disciplinary 
authority, an a consideration of the circumstances of the 
case, decides to hold 8 further enquiry against him on the 
allegations on which the penalty of dismissal, removal or 
compUlsory retirement was originally imposed, the em-
ployee sball be deemed to have been placed under sus-
pension by the appointing authority from the date of 
original order of dismissal, removal or compulsory re-
tirement and shall continue to remain under suspension 
until further orden," 

11. It. was felt that after a penalty of dismissal, removal or 
compulsory retirement from service imposed upon an employee wa 
Mt ulde or declared void by a court of law. another enquiry on the 
ume allegations should not be held against him unless the order of 
the court was based not on the merits of the case but only on purely 
techn:lcal grounds Or unless any fresh material on the subject had 
eoIM to liIhl 

12. The matter was referred to the Ministry of Shipp"ng and 
?rauport (Tranaport WIng) and their attention was drawn t.o a 
e1mnar proYbdcm in the Coir Board Service (Classification, Control 
and~) Bye-laws, 1969 where the Department of Industrial 
Development had amended the bye-laws by adding the following 
provlJo:-

"Provtded that no such turtbu inquiry sball be ordered UD-
1_ it bJ Intended to meet a situation where the court has-

.. 
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pa.ed an order purely 'em technieaJ. grounds without 
going into the merits of the case." 

13. The Ministry, in their reply dated 28 May, 1977, stated as 
under:-

• 

"Regulation 7(5) corresponds to Rule 10(4) of CCS (CCA) 
Rules, 1965. Although it is not specifically mentioned in 
regulation (7)5 of the BPTE (CCA) Regulations, the 
inte.tion is that the further inquiry should not be ordered. 
unless it is intended to meet a situation where the court 
has passed an order purely on technical grounds w:thout 
gc;Jng into the merits of the case or unless some fresh 
material comes to light. We have no objection to bring 
out the intention by suitably amending regulation 7(5). 
Having regard.. however, to the fact that regulaticm. 7 of 
our CCA Regulations mainly deals with the subject of 
suspension, we would prefer to clarify the intent· on by 
inserting a suitable note below regulation 7 (3), instead 
of by a proviso to that regulation." 

14. It appeared that the regulation contemplated putting an 
employee under suspension, if the Department proceeded to hold a 
further inquiry, with efl'ect from the date of original order of dis-
missal, etc. As the orig'nal order of suspension merged in the 
flnal order imposing penalty, the provision of suspension of an oftlcer 
with effect from the original date, after the final order was set as'de 
by the court might amount to suspension of an employee with 
retrospective eft'ect whiCh might not be permissible in law. 

15. The Klnistry of Law, Justice and Company AftIairs (Depart-
ment of Legal A«atrs) to whom the matter was refeu-ed for opin~on, 
in their reply dated 27 April, 1979, stated. as under:-

'''!'be .rule ......... , .............. 18 similar to Rule 10(4) 
of the C.C.S. (C.C.A.) Rules of 1966. The lame rule is 
being adopted ·by the Bombay Port Trust Employees, 

A liplilar rule is also found under Rulea 3(6) .of All India 
Services Discipline and Appeal Rules of 1969. 

''n1e validity of Rule 12(4) of C'.CS. (C.CA) Rules of 1957 
[Corresponding to Rule 10(4) of the C.C;S. (C.C.A.) Rules 
of 1965) was considered in Khemchand VB. Union of 
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India reported in AIR 196.1 S.C., Page 6H7. The facts of 
the CMe aN .. foUows:~ 

'nle plainw! appellant Shri Khem.chand was suspended on 
July 1, UN'. After an enquiry, he was dWnisaed from 
service by an order dated. 17th December, 1951. The 
plaintiff appellant filed a suit for a declaration that the 
order of dismissal made against him was in violation of 
Article 311 Of the Constitution of India. On appeal to 
the Supreme Court, the Supreme Court accepted the 
contention raised by the plaintiff appellant and dicreed 
file .uit. The judgement of tbe Supreme Court was 
delivered on 13th December, 1957. During the pendency 
of the appeal before the Supreme Court, the pl4intitf 
appellant filed a su't for tbe arrears of salary and 
allowances. After tlle appeal of the plaintiff appellant, 
In the earli-ar pro~gs was disposed Of by the 
Supreme Court, tbe suit filed by Sbri Khemchand in 
the trial court for arreas of salary was taken up for 
bearing. The Union of India filed an application before 
the trial court contending inter-alia that the disciplinary 
authority had, on a consideration of the c:rcumstancee 
of the case, decided to bold a further enquiry against 
the appellant and. therefore, the appellant should be 
deemed to have been placed under suspension by the 
appointing authority by virtue of Rule 12(4) of the 
C.C.s. (C. CA.) Rules of 1957, and therefore, tbe suit 
ftled by 8hri Khemcband was not maintainable. The 
pl.mnr appellant Sbri Kbemchand, challenged the 
validity of Rule 12(4) before the SuPfeDle Court on the 
ground that it is violative of Article 14, 19(1) (g) and 
Mide 31 Of the CoDstiUtiOll of India. Their lordships 
of the Supreme Court upheld the validity of Rule 12(4) 
of the C.C.s. (C.CA) Rules of It5'l and obaerved that 
the rule it not violative of Arttcle 14, 19 (1) (f), (g) , 
IDd Article 11 of the Canstitutlon of Indla.Tbeir lord-
Iblpa did not, boWver. sperlftcally eoDSider the validity 
of the nales from the point of view 01 retraspective 
eftecl The decision 1n Khemclumd's cue was referred 
to In Pratap SIngh VI· State Of Punja& (lAIR 1984 S.C., 
P. '12). 

Rowewr. the qGeItioD whetII8r Rule 10(4) of tile C.C.s. 
. (C.C.A.) Rules amount. to imposing susperudon on a 
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public servant with retrospective e1l'ect came up for COD-
sideration in HL. Mehra ",. Union at· India (1974 
S.L.W.R. Page 456). Their lordships held that when an 
order of dismissal is passed, the tnncuZum juris between 
the Government and the servant is dissolved; the rela-
tionship of master and servant between them is ex-
tinguished. Then the order of suspension must 
a!ortiori come to an end. What happens 'when an order 
Of dismissal is subsequently set as:de'? Does that 
revive the order of suapension? We do not think so. 
Once a suspension has come to an end by an order of 
dismissal, which was e1fect:ve when made, it cannot be 
revived by mere subsequent setting aside of the order 
of dismissal in the absence of a statutory provision M 

ntJe to toot effect. That is precisely the reason why 
Sub-Rule (3) and (4) had to be introduced in Rule 10 
proviaing for retrospecfve revival and continuance of 
the suspension in case.,; falling within those rules.' 

In view of the observations referred to above, Rule 10(4) 
amounts to retrospective rev:val and continuance of sus-
pension with effect from the date of original order of dis-
missal. 

Therefore, it is clear from the above rulings that Rule 10(4) 
of the C.C.S. (C.C.A.) Rules revives the sU'3pension with 
ret{Ospective effect from the date of original order of 
dismissal/removal or compulsory retirement from service. 
Now, the question is whether the rule is valid in view of 
the fact that it amounts to suspending an employee with 
retrospective effect. 

In the case of suspension with retrospective effect, it would 
be cantradictory in· view of the fact that wl1en in law an 
employee has performed the duties, the];e can be no 

. question of forbidd:ng him from exerdsing the functions 
of his oftlceduring tlmt period which is already. past. 
However, the reviv~· 'Of. suspenSion with effect from t1)e 
date of original order of dismissal or removal or com-
~ulsoryretirement from service stands o~ a different 
footing. In the ease of.such a suspension, the principle 
underlying tile suspension with retrospe$!1:iv~ effect may 
not be applicable.: 

When the order of dismissal, removal or compulsory retire-
JDent. from service is set aside ,by .t~e Court, the r.sultlng 
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pc:tIition is a civtl lllerVant stands re-lbe1ated to serviCt!t' 
with effect from the date of the order of dismIssal. . It is 
competent for the disciplinary authority again to decide 
to mspend him and continue the departmental enquiry 
ff the relevant conduct rules conta:n a provision for the 
AJne. If theN is no gap of time between the Court 
oMen of setting aside the disrm.aI etc. and. the order 
for conducting de novo enquiry and it the employee ia 
not re-mstated, the order of suspension will relate back 
to the date of original order of dismissal etc. by virtue 
ot the relevant rule. The question of the employee 
performing the functions of duties after the order 0( dis-
missal/removal or compulsory ret;rement is set aside 
does not arise unless the employee is re-instated Into 
service, in which event Rule 10(4) of C.C.s. (C.C.A.) 
Rules win not be applicable. . 

Therefore, under the above C!ircwnstances, we are of the 
opIDion that the above rule is not invalid." 

16. In a subsequent communication dated 14th January, 1981, the 
Mhaistry of Shipping and Transport (Ports Wing) stated as under:-

• .....•.... the Bombay Port Trust agreed to the sucgeatlon 
to add a Proviso to Regulation 7 (5) of Boml*y Port Trust 
Employees (Oa'i6catiorl, Control and Appeal) Regu1a-
tica.. 18'l6. Bombay Port 1'rua is taldug turther' necesaary 
don to c:arry out ti. IUltable amendment to their CCA 
Jteaulatlom. .. 

1'1, fte COlDllllttee DOte with MllwfMttoD. daatoa .......... teet 
_. tile ...,.....,. el ............ 'I'n.upeIt (Pena WIaI) .. .. 
.... to IIIIert .. t.IIcnriDc ,..vIIe Ie .u. ..... d ... ·(5) 01 ... 
,........ ., of the Bombay Peri ~ ....... _ .(0' "'nllen,. 
c.trol ... A ...... ) ........... 1111:-

'?ro<tt ... tIuat DO ... lUther tafl'dry ............. --_It II ...... Ie __ ....... _ ".... ... ~ ... 
.-. _ onIer parely _ tedmbl ............. at ..... 
lido tIM mertts of tile caM." . 

.. .. c m .. .... tIM IIInIItr7 to..... tile ... '7 
__ blAt at .. ...,. .... . 
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THE INDIAN NAVAL ABMA.ImNT SERVICE (G.BOtJP 'A') 
RECRUITMENT RULES, 1977 (&B;o' 71 OF-11m) 

(A) 
19. Sub-rule (3) Of Rule 8 of the Indian Naval Armament Service 

(Group 'A') Recruitment Rules, 1977 (S.R.O. 71 of 1977), read8 as 
under:-

.. (8) If, on the expiration of the period of probation referred 
to in sub-rule (1) or any extension thereof, as the cue 

• may be, the Government are of the opinion that a candi-
date is not fit for permanent appointment or if, at any 
time during such period of probation or extension, they 
are satisfied that he will not be fit for permanent appoint-
ment on the expirafon of such period ut probation or 
extension, they may discharge or revert him to his sub-
stantive post or pass such orders as they think /it." 

20. The Ministry of Defence, who were asked to elUcidate the 
phrase 'pass such orders as they th·nk fit", have stated in their reply 
dated 3 April, 1979, as follows:-

"Rule 8(3): The phrarse 'pass such orders as they think fit' 
implies that the appointing authOrity can pass an order 
for extending or curtailing the probat"on period." 

21. The CommiUee note from the reply of t'te Ministry of De-
fence that the words 'pass such orders as they think fit' appearing 
in sub-l"Ole (3) of Rule 8 of the IndJan Naval Armament Service 
(Group 'A') Recruitment Rule . .'I, 1977 implied that the appointing 
authority could pass an order for extending 0:- curtailing the pro-
bation period. The Committee feel that the Ministry should have, 
therefore, no diftlculty in placing the same on a statutory footiJae; 
The Committee, therefore, desire the Mmistry to amend Rule 8(3) 
by substituting the woT"Cb 'pass. an order for extending or curtailing 
the probation period' for the words <pass such orders a~ they think 
ftt' at an early date. 

(B) 

22· Fub-rule (5) (a) of Rule 24 of the Indian Naval Armament 
Service (Group 'A') Recruitment Rules, 1977 reads as under:-

If (5) Notwithstanding ar,ything contained·n sub-rules (3) 
and (4) no vacancies reserved lor the Scheduled ~a8tes or 

• 



10 

the Scbeduled TribeI Iball be carried forward to any year 
of the examination-

(8) to such an extent that the total number of vacancies so 
carried forward together with the vacancies reserved 
for candidates who are ,members of the Scheduled 
Castes and the Scheduled Tribes for that year; or" 

. 
23. Obviously, some words had been omitted in clause (a) above. 

The Ministry of Defence, with whom the matter was taken up, stated 
in their reply dated 3 Apr'I, 1979, as under:-

"Rule 24(5) (a): It is confirmed that there is an omission of 
words in this Rule. Necessary corrigendum to this effect 
is therefore being issued, and a COPy thereof will be sent 
to you in dne course." 

24. In their subsequent communication dated 17 April, 1980 th€ 
Ministry intim"lted that Rule 24(5) (8) had since been amended vidf 
Notification No. S-R.O. 71 dated 23 February. 1980 to read as under: . 

"(a) to such an extent that the total number of vacancies so 
carried forward together with the vacanc:es reserved for 
candidates who are members of the Scheduled Castes and 
the Scheduled Tribes for that year c·.:ceed 50 per cent of 
the total number of vacancies fUled during that year; or" 

•. TIle Committee DOte that on beiD& pobated out, the MiDUtr)' 
of Def.-ce un am ... " sah-raIe 5(.) of Rule M of the IDdhm 
N .... Armam.eDt Service (Group 'A,) BecraitmeDtBld.., 1m. The 
Committee, however, deplore the baonIiute delay of....... three 
,..... ia rectii)' .. u .... en- tty tile Mie"*'7. TIle Cem-
aaIUee Uft tilDe u ..... aar-d that the MJahtrylDeputmeat 
coacenaect an DOt .... ved of tWr ............. ..,. after -'he the 
....... etc. fw paWlcatioa Ia the Geaette to tile PnIL It Is abo tIaeIr 
tlut)' to ... tMt the raIes,". are ~ ....... he .... tile 
Gaette niIaer ..... w"th~ ,. tile c.n-Ittee to poIiat oat mIr-......... 
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THE MILITARY FARMS (GROUP 'A' AND GROUP '13' CIVILIAN 
Po,sTS) BECRUITMENT RULES, 1977 (S.R.O. 136 OF 1977) 

26. Under the 'heading 'Circumstances in which Union Public Ser-
vice C4munission is to be consulted in making recruitment' in Column 
13 of the Schedule appended to the Military Farms (Group 'A' and 
Group 'B' Civilian Posts) Recruitment Rules, 1977 (S.R.O. 136 of 1977» 
the following entry appears against the posts of the Deputy Director 
of Military Farms; Agricultural Engineer, ASsistant Agricultural Eng-
ineer, Deputy Assistant Director of Military Farms and l!'anns 
Officers :-

\ 

"As required under the Union Public Service Commission (Ex-
emption from Consultation) Regulations, 1958" 

27. The above entry does not clea'l'ly indicate the circumstances in 
which the Union Public Service Commission shall be consulted while 
making recruitment. Attention of the Ministry of Defence was, there-
fore, invited to the following recommendation made by the Committee 
on Subord;inate Legislation (1975-76), in paragraph 13 of their Senven-
teenth Report (Fith Lok Sabha) pertaining to similar provisions in 
the Senior Hindi Officer (Class I Gazetted) Ministry of Home Affairs 
Recruitment Rules, 1972 :-

"The Committee note· that the Ministry of Law have seen the 
validity of the objection raised by the Committee that 
the expression. 'as required under the Union Public Service 
Commission (Exemption from Consultation) Regulations, 
1958' in Column 13. of the Schedule is not an accurate one 
In that the said Regulation. does not require consultation. 
with the CommissiOn. On the contrary it provides for cases 
where COD8Ultation with the Commission is not necelI88!? 

11 
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...... ." the MinistIy of Law have pleaded for the .reten-
Uon of this expression in Column 13 of the Schedule, u 
there is no other regulation which positively specifies the 
cases in which the Commission is to be consulted. The 
Committee can hardly accept this explanat.on. They feel 
that it should not be d1ftlcult for the Department of Per-
sonnel and Administrative Reforms to de~. in consulta-tion with the Ministry of Law and the U.P;.S.C., ePIp for-
mula to precisely indicate the cases in which the U.P.S.C. 
11 to be consulted. The Committee will like the Depart--
meDt of P8l'IOIUle1 and Administrative Reforms to take 
early action in the matter as the expression objectee! to in 
this ClUK" occurs in. a large number of Rectuitment Rules." 

28. In their reply dated.30 April, 1979, the Ministry of Defence have 
stated as under :-

... , ...... this Ministry has no objection to amend column 13 of 
the fe('ruitment rules under reference. 

However, it has been intimated by the Department of Personnel 
and the U.P.S,C, that the case regarding formulation of a 
common entry in respect of Group 'A' and Group '8' posts 
Is still under their consideration. The UPSC have, there-
fore, &uggested the following entries in respect of the five 
posts rovered by S.R.O. 136 of 1977:-

----_ .. __ ._--------------------
N.",. eJ II •• I ost 

'Deputy Dil'l'ctor o' MiI'lary Fur l1'JI 

Ertlr;J SII,,"" 
Thl' C'.oanmbIicm shall l:e colllUlted whil 

maklllg d'recl ncruitmellt, 

The CommilliOll maD ~ ronsulted while 
making direct I't'Cl"Uitmeat ~ while 
appoiDtiDa aD OtIicer or the State Govt. 
on cleputa ion. 

Selec:tiOD OIl rach oecuioI1 ihan be mad~ in 
eoIIIIIItatiOD witl& tile Gommillioa. 

The Commillicm.-u be COIIIIlhcd iF any or 
tbe plllHi8Iom or. rechi~t nales are 
to be rd_t.d. 

aon.ultatioD with ,he Com .... ;.loa IbaII be 
~". while rnalriog direct 
recruitmr •• 
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The CQlDmission have also pointed. out certain discrepencl.es 
in the recruitment rules under reference. The Ministry 
have, tIftsoefare, initiated a proposal to amend SRO 136 of 
1977 to incorporate, among other things, the revised en-. 
tries now suggested by the Commission. It is hoped that 
the draft amendments will be promulgated shortly.... " 

•. The Committee hd that c:onsolidated instrUC:UOII8 regudiq 
framiDt of Rec:rultment Rules for Posts/Services or amendments 
thereto have since been issued by the Ministry of Home Aft"alrs 
(Department of Personnel and Administrative Reforms) vide their 
Office Memorandum No. 14017/24/76-Estt (RR) dated 22 May, 1979 
to aU Ministries/Departments of the Government of India for rac~. 
litating the drafting of recruitment rules and preparing the schedules 
thereto. Paragraph 3.15 of these instructions refers to the circtlm-
stances in which Union Public Service Commission is to be consulted 
in making recruitment, etc. The specimen entries with regard to 
the circumstances in which Union Public Service Commission is to 
be consulted hl malting u!,poinhuents to Group 'A' and Group ,'B' 
posts have been shown as under:- • 

Group • A' posts: 

Selection shan be made in consultation with the UPSC on 
each occasion. Consultation with the Commission also 
necessary while amending/relaxing any of the provisions 
of these rules. 

Gl'oup '8' posts: 

COJlSultation with the UP!IJC necessary while making direct 
recruitment and amending/relaxing any of the provisions 
of these rules. 

30. The Committee feel that in view of the consolidated imltrue-
tions issued by the Department of Personnel and Administrative 
Reforms, tbe Ministry of Defence shoul. have no difficulty in 
amending Column 13 of the Schedule appended to the Military 
Farms (Group <A' and Group '8' Civilian Posts) Recruitment Rules. 
1977 on the lines suggested in the above mentioned instructions. 

2020 LS-2 



VI 

THI DEPARTMENT OF PERSONNEL AND ADMINlSTRAT1VE 
BD'OBMS (CENTRAL BUREAU OF INVESTIGATION) ALLOT-

I41!:Nl' OF RESIDENCES RUI..ES, 1976 (8.0. 214 OF 197'1) 

31. S.R. 317-AN-20(1) of the Department of Personnel and Ad-
miDiltrattve Reforms (Central Bureau of Investigation) Allotment 
of Reatdences Rules, 1976 (8.0. 214 of 197'1). read as under:- • 

''S.R. 317-AN-2O-Consequences of breach of rules and condi-
ttons.-(l) If an. oftker to whom a residence has been 
allotted unauthorisedly sublets the residence or charges 
liceJ}ce fee from the sharer at a rate which the Allotting 
Autf10rity concerned considers excessive or ereets any 
unauthoriaed structure in any part of the residence or 
\UIe8 the ftSidence or any portion thereof for any purpose 
other than that for which it is meant or tampers with the 
el4etric or water connections or commits any other breACh 
of ruJes or the terms and conditions of the allotment, 0'1' 
WIea the residence or premises or permits or sufters the 
reeldence or premises to be used for any purpoae which 
the Allotting Authority considers to be imprdpet or ron-
dllCta himself in a manner which in its opinion is preju-
didal to the maintenance of harmonious relations with 
hla ndghboun or has knowingly furnisbed incorrect in-
fonnaUon in any application or written statement with a 
view to seeuriDg the allotment, the Allotting Authority 
may, without prejudke to any other disdplinvy action 
that may be taken apinst bhn, caneel the allotment of 
the reeldeDce. 

EXPLANATlDN.-In this sub-rule, the expression '08lcer' 
includes. UDless the context othenriae require8. a member 
of his family and any person c"iming through the officer." 

31. The KlnIatry of Bame Atrairs (Department of Personnel and 
AdmlDistrative Reforms) were asked to state whether they bad any 
objeeUoD to ...".,.tin, the ator.aId ~ ., _ to provide for giving 
a reuanable opportuDity of beiDa heard to aD oIlc:er before Rllot-

14 
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ment ot residence to him was cancelled. In their reply dated 
16 June, 1978, the Ministry stated as under:-

" ...... it is felt that in such cases. allotment is cancelled only 
when it is established that there is a breach in the allot-
ment rules. Even after cancellation representation rp.-
ceived from the aggreived party is considered on merits 
and if it is established that there was no "breach of rules. 
the ~ancel1ation is withdrawn. In view of this, it is felt 
that there ~ nothing wrong in the rules. Only it should 
be ensured··that it is implemented with due regard to the 

• representation of the party concerned." 

33. The Committee on Subordinate Legislation (1979-80) consi-
dered the matter at their sitting held on 2 July, 1979 and desired to 
know from the Ministry of Home Affairs·(Department of Personnel 
and Administrative Reforms) whether they had any objection far' 
making a provision for appeal in the rules against the dec1aions of 
Allotting Authority before taking a final decision in the matter. In 
their reply dated the 19 Februa!'Y, 1980, the Ministry stated as 
under:-

" ...... necessary amendments, as desired by the Committee 
on Subordinate Legislation of the Lok Sabha, have already 
been made in the Department of Personnel and Adminis-
trative Reforms (CBL) Allotment of Residences Rules, 
1976 vide this Department's Notification of even number 
dated the 24th January, 1980 ...... " 

M. The Committee note with satisfaction that on. being pointed 
out, the Ministry of Home AJrairs ('Depal'tment of Personnel and 
Administrative Reforms) have amended S.B. 311-AN-ZO of the 
Department of Personnel aad AdmlnDtrative Reforms (Central 
Bureau of Investigation) Allotment of Resldenres Buies, 1976 vide 
G.S.B. 157 dated 9 February. 1980 providing therein tbe right of 
...... to the oJBeer agajn.st the orden of t~e Allotting Authority 
regarding canrellation of allotment of residenee to blm 
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TBB INDIAN AGRICULTURAL RESEARCH INSTITUTE 
(AlLOTMENT OF RESIDENCES) RULES, U117 

(8.0. 2125 OF 19'1'1) 

35. Rule S.R. 317.J-20(1) of the IIldian Agricultural Research 
lDatitute (Allotment of Residences) Rules, 197' (S.O. 2125 of 1977 
readl u under:-

"SA 317.J-20.-Consequences of breach of rules and condi-
tions.-(1) It an dcer to whom a residence has been 
allotted UDauthorlsedly sublets the residence or charges 
rent from the sharer at a rate which the Director consi-
ders excessive or erects any unauthorised structure in 
any part of the residence or uses the residence or any 
portion thereof fOr any purposes other than that for which 
it is meant or tampers with the electric or water eonnf!C-
tions or commits any other breach of these rules or of the 
terms and conditions of allotment or uses the residence 
or premises or permits O!' suffers the residence or premises 
to be ~ for any other purpose which the Director 
considers to·be improper O!' conducts himself in a manner 
which in his opini~n is prejudicial to the maintenance of 
hannonious relation with his neighbours or has knowingly 
furnished incorrect information in any application at 
written statement with a view to securing the allotment, 
the Dlrec:tor may without prejudi::e to any other di8ci~ 
Unary action that may be taken against him, cancel the 
allotment of the residence. 

IlKplmatlon.-1n this aub-rule. the ezpre8Iion 'Oftlcer' includes 
~ unless the ~text otherwiBe required a JDember of his 

family and person claiming through the 'omcer." 
as. The then )linisb'y of Agriculture and Irrigation (Department 

of Apteultunl ReIeucb and Education) were asked to state whether 
thaJ bad any objeetlon to provide for glvIDg an oppartuDlty of being 
Mud to tba empluyae befcn action .... 1aIren against him UDder 
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the rules. In their reply dated 18 February, UrIa, the· MiDistry .ta~ 
eel as under:-

"8.R. 317..J-20 Sub-mJe(l) regardin, coDsequences of breach 
of rules and conditions.-'lbe above sub-rule corresponds 
to sub-rule (i) of Rules S.R. 317-8-21 of the Allotment of 
Government Residences (General Pool in Delhi) Rules 
1963. In actual practice. howeVer, before the extreme 
step of cancellation of allotment of residencea is taken. 
due opportunity is given to the employee to present hi8 
~~ I 

37. At their sitting held on 2 July, 19'19, the Committee on Subor-
dinate Legislation (1979-80) examined similar provisions contained 
in s.&. 317-AN-20(1) of the Department of Personnel and Adminis-
trative Refonns (Central Bureau of Investigation) Allotment of 
Residences Rules, 1976 and desired to know from the .MiJlim"y of 
Home Mairs (Department of Personnel end Administrative Re-
fonns) whether they had any objection for making a provision for 
appeal in the rules against the decision of Allotting Authority can-
celling the allotment of residence. In their reply dated 19 February, 
1980, the Ministry stated as under:-

" ...... necessary amendments, as desired by the Committee 
on Subordinate Legislation of the Lok Sabha, have already 
been made in the Department of Personnel and Admirds-
trative Refonns (CBI) Allotment of Residences Rules. 
1976 vide this Department's Notification of even number 
dated the 24th January, 1980 ...... It 

38. The Committee note from the reply of the Ministry of Agri-
c:ulture (Department of Agriculture) that S.R. 317-J-2O corresponds 
to S.R. 317-B-21 of the. Allotment of Government Residences (Gene-
ral Pool in Delhi) Rules, 1963, wbich has also not been amended by 
the Ministry of Wo-ks and Housing on the lines of the amendment 
made by the Department of Personnel and Administrative Reforms 
in the Department of Personnel and .'\dministrative Reforms 
(Cen~ Bureau of Investigation) Allotment of Residences Rules, 
19,. (S.O. 214 of 1977) through GSR 157 dated 9 February, 1980, by 
inserting the following sub-rule (tA) in S.R. 317-AN-20:-

"(tA) An oflicer against whom action is taken by the Allotting 
Authority under sub-rule (1) shaU have a right of appeal 
against the orders of tbe Allotting' Authority cancellh.g 
the allotment of residence, to tbe Head of the Department, 
within • period of two months frOm the date of issue of 
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orders by the AU....,.. Autlaority and the Bead of the 
DepartmeDt .... 1', lifter beuiDc the appellaat aDd calliae 
suc:h further iaformatioa. fram the AllottiDr Authority as 
he may c:oasWer aeenlMY, .... such order OR the aPPNI 
as he -may think proper." 

'!'be Committee _ire the MiDistries of Works aDd Housing and 
Apicalture to amead the eornspo1ldiag BuIes oa the lines of the 
amendment made h7 the Department of Personael and Administra-
tive Beforma in the Depadw_t of Penonael and Administrative Re-
forma (Ceatral Bureau of Investigation) AUotweat of Residences 
RuI •• 197 •. 



VUI 
THE ALLOTMENT OF RESIDENCES (DEFENCE POOL 
ACCOMMODATION FOR CIVILIANS IN DEFENCE (SERVICES) 

RULES, um 
(S.R.O. 308 OF 19'78) 

39. Rule 17 (1) of the Allotment Of Residences (Defence Pool Ac-
commodation for Civilians in Defence Services) Rules, 1978 (S.R.O. 
308 of 19'18), reads as under:-

"17. Consequences of breach of rules and conditions.- (1) If an 
• officer to whom a residence bas been allotted UDauthori-

sedly sublets the residence or charges rent from the sharer 
at a rate which the Allotting Authority considers excessive 
or erects any unauthorised' ,tructure in any part of the 
residence or uses the residence or any portion thereof for 
any purposes other than that for which it is meant or tam-
pers with the electric or water connections or commits any 
other breach of these rules or of the terms and conditions 
of the allotment or uses the residence or premises or per-
mits or suffers the residence or premises to be used for any 
purpose which the Allotting Authority considers to be 
improper or conducts himself in a manner which in his 
opinion is prejudicial to the maintenance of harmonious 
relations with the neighbours or has knowingly furnished 
incorrect infonnation in any application or written state-
ment with a view to securing the allotrnent, the Allotttng 
Authority lIUly, without prejudice to any other discipBDary 
action that may be taken against him, cancel the allotment 
of the residence. 

Ezplan.ation~-In this sub-rule the expression 'o1Bcer" inclu-
des, unless the context otherwise requires, a member of his 
family and any person claiming through the officer." 

40. The Ministry of Defence were asked to state whether they had 
any objection to provide for giving an opportunity of being heard to 
the employee before action was taken against him under Rule 17 of 
the above Rules. In their reply dated 21 February, 1980, the Ministry 
t:tated as under:- ' ,.~~ 

...... the mater has been examined in consultation with the 

19 
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JOmstry of Works aDd Housing (Dte. of Estates) who have 
observed as UDder :-

'(i) The rules were framed on the lines of the General Pool 
in Del.bl, the allotment rules in question were framed I 
notified by them and 1t is for the Ministry of Defence 
to examine the comments and suggestions of the Lok 
Sabha Secretariat ............ ' 

The poIltion in relation to Rule 17 will also be as indica-
ted by the Dte. of Estates. It is not considered necessary to 
make any amendments especially as no such amendments 
to the rules on whicb the SRO is based, have been fOund 

41. At their sitting held on 2 July,· 1979, the Committee on Subordi-
Date Legislation (1979-.80) examined similar provisions contained in 
S.R 317-A.N. 20(1) of the Department of Personnel and Administrative 
Reforms (Central Bureau of Investigation) Allotment of Residences 
Rules, 1976 and desired to know from the Ministry of Home Affairs 
(Department of Personnel and Administrative Reforms) whether 
they had any objection for making a provision for appeal in the '!'ules 
against the decisions of Allotting Authority cancelling the allotment 
of residence. In their reply dated 19 February, 1980, the Ministry 
stated as under ;-

" ...... necessary amendments, as desired by the Committee 
on Subordinate Legislation of the Lok Sabha, have already 
bren made in the Department of Personnel and Administ-
rative Reforms (CBI) Allotment of Residences Rules, 1976 
vide this Department's Notification of even number dated 
the 24th January, 1980 ........ " 

42. Th .. Conlmittee desire the Ministry of Defence to amend Rule 
17 (1) of the Allotment of Residences (Defence Pool Accommodation 
for Civilian5 in Defenre Services) Rules, 1978 on the lines of the am-
Mldment made in s.R. 317·A.N. ZO of the ~rtment of Personnel and 
Adminl41trative Reforms (Central Bureau of InvestiptiOll) Allotment 
of ResIdences Rules, 1176 vide G.s.R. 157 dated 9 February, 1180 giviac 
therein the ridtt of appeal to the oftlcer apinst the orden of the 
Allottinc Authority c.n('emn~ allotment of residence to him. (c. I. 
puqraph No. 38 of this Report). 



IX 

IMPI·EMENTATION OF RECOMMIENDATIONS CONTAINED IN 
PARAGRAPHS 102 TO 1M OF THE SEVENTH REPORT OF TIm 
COMMIttEE ON SUBORDLNATE LEGISLATION (SIXTH LOK 
SABHA' REGARDING THE AIRCRAFT (AMENDMENT) RULES, 

1976 (G.S.R. 69 OF 1976) 

4.\. The following new Rule 78C was inserted in the Aircraft Rules, 
1937, through the Aircraft (Amendment) Rules, 1976 (G.S.R. 69 of 
1976) ;-

"78C. Parking of ~hicles at an aeYodrome-

(1) No person shall park any vehicle at any Government 
aerudl'Ome, other than an aerodrome to which the inter-
national Airports AuthOrity Act, 1971 (43 of 1971) applies 
or is made applicable, except in a place provided for the 
parking thereof and except on a payment of such fees as 
may be specified. by the Director General from time to 
time for such parking, to the officer-in-charge of the 
aerodrome or to any other person as may be specified in 
this behalf by the Director General by general or special 
order. 

(2) Notwithstanding anything contained in sub-rule (1),-

(a) the Director General may, by general or special order, for 
good and sufficient re~son, exempt any vehicle or class of 
velucles from the payment of fees referred to in sub-
rule (1); 

(b) the Director" General or the Officer-in-charge of aero-
drome or any other person specified in this behalf by the 
Director General, by general or special or:der may if he is 
satisfied that it is necessary or expedient so to do for the 
maintenance of proper order or discipline, refuse adprls-
sion of any vehicle into such aerodrome or require the 
same to be taken out at it. 

(3) The fees collected under sub-rule (1) shall be paid to the 
Central Government in such manner as may be specified 
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m this bebalf by the DJreetor Genenl. by geDeral OIl' 
special Ol'der." 

"" The Aircraft (Amendment) Rules, 1976, were pub11hsed in draft 
form on 26 October, 1974 inviting objectioas and suggestioas from all 
pel"lOD8 likely to be dected thereby. TheIe rules were published in 
the ftnal form in the Gazette of IDdia, Part TI, Section 3 (i) dated 10 
January, 1976. 

45. The CommIttee on Subordinate Legislation <J.976-77) examined. 
the above rulc.'S at their sitting held on the 17 May, 1976 and desired 
that Ministry of Tourism and Civil Aviation be asked to fumfsb. com-
ments on the following points :-

(i) Preamble f() the Rules: 

The reasons for taki.ng almost a year to publish the ftnal rules. 

(i1) Rule. 78C (1) lIB inlerted : 

The rule empowers the Director General to specify the parking 
fee. Instead of authorising the Director General to specify 
the Parking fee, it should be laid down in the rules in order 
to make them self-contained. 

(iii) Rule 78C (2) : 

The rule empowers the Director General to exempt any vehi-
cle from the Parking fee. The Director General should 
be required to record his reasons in writing before exem-
pUng any vehicle from the Parking fee. 

(iv) Rule 78C (3) : 
The rule empowers the Director General to specify the 

manner in which the Parking fees eolJ.ected shall be paid 
to the Central Government. The manner of payment 
should be laid down in the rules to make them seH-
contained. 

oi6: M regards the delay in the publication of. thE" flbal rules, the 
Ministry of 'l'ourlan and Civil Aviation, in their reply dated 29 Nov-
ember, 19'16, stated as foUows:-

........ the draft rulea dated 4-10-74 were pubUabed in the 
OJIldal Guette dated 28-10-'14, wherein pabUc ophdClll wu 
invited within a maaths tram the date of puh1tcatIaa of 1he 
DOtltleation in the Ouette. 'Dma, the pertod of a months 
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WIiS to count upto 25-1-75. Thereafter. _pi to ftnalile tAe 
rilles were taken iibmediately. In c:cmsultatlou with the Dir-
ector General of Civil Aviation and MinistrY of Law, Jus-
tice and Company AJ!airI, and it was possible to send the 
notification flnaUsfng the rules to the Govermnent of India 
Press on 1-1-76 only. Most of the time was taken in ex-

changing of views between the Ministry of Law, JuatU:e 
and Company Mairs, and Director General of Civil Avia-
tion, e.g., the former raised points and the latter replied to 

them, and for obtaining Hindi t(anslation of the notUlcation 
from the O.L. (L) C. The delay in this case is regretted. 
This position does not happen in all the cases but it was an 
exception in the case under consideration. Necessary ins-
tructions are, however, being issued to ensure that these 
cases are expeditiously dealt with at all stages." 

47. As regards points at (ii) to (iv) of paragraph 45 above, the Min-
istry of Tourism and Civil Aviation stated as follows :-

"The recommendations made by the Committee on Subordinate 
Legislation of the Lok Sabha have been examined in c0nsul-
tation with the Director General of Civil Aviation and the 
Ministry of Law, Justice and Company Main. To meet the 
various observations made by the Committee on Subordi-
Hate Legislation of the Lok Sabha, the following amend-
ments to rule 78-C of the A:ireraft Rules, 1937 8!'e pro-
posed to be made:-

(i) to amend sub-rule (1) to provide that a fee not exceed-
ing Rs. 3.00 per vehicle per hour shall be payable ac-
cording to the importance of classification, if any, of the 
aerodrome; 

(ii) to amend sub-rule (2) to pt'ovide that the following 
vehicles shall be exempted from the payment of the 
parking fee by issue, of a general or special order in 
writing from the DGCA:-

(a) Government vehicles; and 

(b) vehicles belmging to any pel"BOIl who is engaged on a regu-
lar duty at an aerodrome; and 
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(iii) to. amend sub-rule (3) to provide that the fee shall be 
paid in eatb to the Aerodrome OfBcer or to any other 
perIOJ1 autboriaed by him in this behalf, for which a 
receipt aball be lIsued forthwith. 

TIdI MiDistry would be grateful to know if the above pro-
poNd Plendments would meet the requirements of the 
Committee on Subordinate Legislation of the Lok Sabha. 
NtIC8IIary action to amend the rules in this regard will be 
taken on receipt of conftrmation from the !.ok Sabha 
Secretariat. " 

•• '!'be Committee on Subordinate Legislation (Sixth Lok 
1Mha), after considering the reply, observed in paragraphs 102 tG 
tM of their Seventh Report as under:-

"102. "n1e Committee note with satisfaction that, on being 
pointed out, the Ministry of Tourism and Civil Aviation 
have suggested the following amendments to Rule 78-C of 
the Aircraft Rules, 1937: 

(1) to amen..d sub-nlle (1) to provide that a fee not exceed-
in~ as. 3.00 per vehicle per hour shall be payable aC-
cording to the importance or classifteation, if any, of the 
aerodrome; 

(li) to amend SUb-rule (2) to provide that the following 
vehicles shall be exempted from the payment of the 
parking fee bv issue of a general or special order in 
writing from the Director General Civil Aviation:-

<a) Government vehicles; and 

(b) vehi ~les belonging to any person who is engaged on 
a regular duty at an aerodrome; and 

(W) to amend sub-rule (3) to provide that the fee shall be 
paid in cash to the Aerodrome Oftlcer or to any other 
person authorised by him in this behalf, for which a 
receipt shall be issued forthwith. 

103. Ttte Committee agree to the above amendments and de-
sire the Ministry to give effect to them at an early date. 

1M. The Committee note that, according to MInistry's reply, 
the delay of almost a year in the 8nal publication of the 
Aircraft (Amendment) Rules, 1976 was an exeept!on. 
'!be Ministry have regretted the same. They are also 
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iasuiqg necessary instructions that such cases are ex-
peditiously dealt with at all stages in future. The Com-
mittee trust that due care will be taken by the Ministry 
to ensure that such delays do not !'eCUl'." 

•• In their action-taken note dated the 7 December, 1979 on the 
Committee's recommendations, the Ministry of Tourism and Civil 
Aviation stated as under:-;-

• 

...... while action to implement the recommendations of the 
Committee on Subordinate Legislation of Lok Sabha, as 
contained in paras 102-104 of their Seventh Report was 
being taken, Diredor General of Civil Aviation has once 
again examined the question of grant of exemption . to 
various categories of vehicles from payment of parking 
charges at aerodromes, in greater detail, -and he is of the 
view and this Ministry also a~ree with him, that apart 
from the two categories of vehicles (i) Government vehi-
cles and (ji) vehicles belonging to any person who is 
engaged on a regular duty at an aerodrome, Director 
General of Civil Aviation should be authO!"ised to exempt 
any other vehicle from payment of parking charges as it 
will enable Director General of Civil Aviation to over-
come admi~istrative diffi::ulties!problems that may arise 
from time to time, 

It is not always possible to visualise all contingencies. ThE"l"e 
may be cars bringing VIPs or associated with their visits, 

. A definition for VIP is not contained in the aircraft rules. 
Also there may be relief operations or Red Cross con-
signments which may in some cases'l"equire exemption, 
In other words, the categories of vehicles requiring ex-
emption may have to be added to list from time to time 
based on experience gained and it is not always possible 
to take recourse to amending notifications. There is also 
the question of giving exemption to: 

(i) Carsltaxis and other vehides bringing passengenlvisi-
tors and leaving the aerodrome area immediately dter 
the passengers have got down; 
, 

(if) VehicleS owned 'and operated by regular aireraft Clp~ 
raton; 

(iii) Vehicles used by various Ucensees at the aerodromes 
IUCh BI catering contracto~, TR stall con~raetonJ ehop 



owners etc. for briDgIDg storet etc. provlded the vehi-
eles are not parked for more than half an hour for 
loadlDglUDloadtng purposes; and 

(iv) All types of G9vernment vehicles either belonging to 
the State Government or to the Central Government. 

Acconling to the recommendations'made by the Committee 
on Su.bordinate Legislation of the Lok Sabha as contained 
in paras 102-104 of their Seventh Report, only two cate-
gories of vehicles (i) Government vehicles, and (ti) vehi-
cles belonging to any person who is engaged on a ¥f!gtl-
Jar duty at an aerodrome, are proposed to be exempted 
from. payment of parking charges. 

In case, the recommendations of the Committee on Subordi-
nate Legislation are made effective, then carsltaxis and 
other vehicles bringing passengerslvisitors and leaving the 
aerodrome area immediately after the passengerslvisltors 
have got down will have to pay parking fee since these 
cases will not be covered by the exemption. This will 
create discontentment in the public and there might be 
criticism from the concerned persons. Also since Air-
lines operators are mainly dealing with the civil aviation 
activities, it is felt that their vehicles should continue to 
get the exemption from payment of car parking charges. 
Similarly, vehicles used by various licensees at the aE'1'Ir-
drome should continue to get the exemption from payment 
of car parking charges as they are also connectP.d with 
passengers' amenities." 

se. TIle Committee ohlerve that in pancnph 113 of their Seventh 
Report (Sbrth Lok Sab ... ), the Committee had eoaveyed their lie-
eeptaee to eertUI UDendmeats, propoaed by the MiDistry of Toa-
...... ad CivIl A viatloJa themselves, to Rule 'l8-C of the Aircraft 
...... However, the Ministry have DOW on rei:oDsideratioa. pi .... 
.. fetalninc the oriIinal provlsloas III .... ruIe C!) of Bale 7B-C 
ibid. Obvioasly. the Mbdatry W DOt eoasidered the matter, when 
It .... ref •• ed to them by the CoIIIIDIttee, with the """1. ess U 
d.llned. ... 'tile MIaIstry ••• b ...... tJ. ftIioaa .., •• of til. 
mMter ~ with .. eare, then eeald not ....... y ha.e al'llP.n 
.. epportalty of ~ wIuIt tIaey ... stated euIIer. TIle Com-
mittee .... .......,. emph .... that the matters refefted to hy a PIIr-
...... ..,. Committee sheald .. tCI'IItbdsed ~y at the 
..... level .. the MIn"tr7 III ~tJon with any other apney. 
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If 10 neu_U7, Wore submittiag the same to the Committee. Hur-
rW1y disposed of matters like the one, not only deprive the Com-
mittee of enminiuc ~ matter in proper perspective but also result 
In prolOD ..... iDflrmities in the rules. 

• 
51. The Committee had. raised the limited point that the Direetor 

General should record reasons in writing before granting exemp-
tion to any vehicle from the parking fee as a safeguard against any 
arbitrary use of the powers conferred by sub-rule (2) of Rule 78-C 
without in any way questioning the propriety of vestiag luch powers 
in the Director Genera1. In view of the position now stated hy 
the Mjnistry. the COlllmittee see no objection to amending sub-rule 
(Z) of Rule 78-C so as to include all those categories of vehicles as 
require exemption, andlor retaining the residual powers for further 
exemption of vehicles- if considered expedient to do so by the Direc-
tor General from time to time with the dipulated safeguard of re-
conling reasons in writing for suen exemptions. 

52. The Committee further observed that their recommendations 
were forwarded to the Ministry for purposes of implementing them, 
immediately on presentation of their Report in this regard to the 
House in April. 1978. However, it was only in December, 1979 that 
the Ministry came out with a reply in respect of amendments to 
.ab-rule (2) whereas nothing has been stated about the action taken 
by them in respeet of the amendments stipulated in sub-rules (1) 
MId (3) of Rule 78-C of the Aircraft Rules. The Committee have 
time and again emphaaized that their recommendations should be 
implemented as early as possible and in any case within a period of 
six monthS failing whieh the Ministry shoUld seek specific exten-
lion of time from the Committee stating the reasons the1'e'for. The 
Committee desire the Department of Parliamentary Affairs to issue 
iestructions to all Ministries to follow this procedure sCl'Upulously 
to avoid inordinate delaYs in implemeoting tbeil' recommendatiuns 
in future. The Committee trust that the Ministry of Tourism and, 
Civil Aviation will take immediately steps to amend tbe Aircraft 
BuIes to the nee •• lry efteet. 
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IMPI..DIENTATfON OF RECOMMENDATIONS CONTAINED £If 
PARAGRAPHS 35 TO ,7 OF THE FoURTEENTH REPORT 01" 
TIlE COMMlTl'EE ON SUBORDINATE LEGISLATION (SIXTH 
LOK SA;BHA) REGARDING THE NATIONALISED BANKS 
(KANAGEMENT AND MISCELLANEOUS PROV1S10NS) 
(SECOND AMENDMENT) SCHEME, 1976 (S.O. 421-E OF 1976) . 

53. Su~lause (tA) of Clause 8 of the Nationalised Banks 
(Management' and Miscellaneous Provisions) Scheme, 1970, as in-
aerted by the Nationalised Banks (Management and Miscell&neous 
Provislons) (Second Amendment) Scheme, 1976 (S.O. 421-E .of 
1976), reads as under:-

"(IA) Notwithstanding anything contained in sub-clause (1). 
the Central Government shall have the right to terminate 
the term of office of a whol~time Director, in~luding the 
Managing Director, at any time before the expiry of the 
term specified under that sub-clause by giving to him 
notice of not less than three months hi writing or three 
months' salarv and allowances in lieu of notice, and the 
whol~time Director, shall also have the right to relinqulsh 
his oftl.:-e at any time before the expi'ry of the term fIpe-
clfted under that sub-clause by giving to the Central Gov-
ernme!lt notice of not less than three months in writuig. It 

. M. It was relt that oPpQrtunity of being heard should be given 
to a person against whom action was being taken. The Ministry of 
Finance (Department of Revenue and Banking) were, therefore. 
wed to state the reasons for not making the above provision in 
the Scheme and whether they had any objection to providing for 
giving a .reasonable opportunity of being heard to a whol~time 
Director, including a Managing DIrector, before his term wu 
~ted under sub-clause (tA) ibid. 

SO. In their reply, the MlDistry of Finance '(Department of Re-
venue aDd BankIng) stated as under:-

" ...... that apart from the amendment in June, t976 to the 
NaUonalIIed Banks (Management aDd Miscellaneous Pro-
vlslODS) Scheme, 1970 certain other Ada relatlDg to 

21 
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Banking and Public Financial Institutions were . also 
amended for the same purpose through the Banking and 
FinancialLaws (Amendment) Act, 1976 which was 
passed by both the Houses of Parliament in May, 1976. 

ln the relevant stat.utes, provisions has been made by the re-
~nt amendment, for the termination of the term of the 
top executives of the institutions concerned viz., Chair-
man, Vice-Chairman, and Managing Director of the State 
Bank of India, Chainnan or Managing Director of Indus-
trial Development Bank of India, Chairman of Industrial 
Finance Corporation and Chairmen of the Regional Rural • Banks, by giving notice of not less than three months in 
writing or three months' salary and allowances in lieu 
of such notice. No provision by the Government hIlS, 
however, been made in these cases for giving the func-
tionary concerned an opportunity of showing cause 
against the proposed action. At the same time, the con-
cerned functionary would be allowed an option to be 
relieved of his office by giving to the Government a noUce 
of not less than three months. Analogous provisions ha\re 
been incorporated in the 'Nationalisation Scheme'. 

The 'Nationalisation Scheme' as well as the Acts governing 
State Bank of India, Industrial Development Bank of 
India, Industrial Finance Corporation and Regional Rural 
Banks have, besides the provision for termination of the 
tenure of the Chief Executives before its specified expiry, 
a provision for removal from service of the chief execu-
tives, 'Nationalisation Scheme' as well as the relevant 
statutes provide for showing cauSE: by the affected func-
tionary against removal from service, as removal from. 
service is treated as punishment and is resorted to on 
the basis of specific ch8'l"ges of misconduct. Termination 
of the term, on the other hand, is contemplated in a 
different set of circumstances e.g., Government may like 
to dispense with the servi~s of a functionary on grounds 
of inefficiency or lack of dynamism· or where an incum-
bent fails to deliver the goods or is acting at variance 
with the policy directives of Government or not in the 
best interests of the public or the institution. The course 
of termination of services adopted under such cir-
cumstances will, strictly speaking, not amount to punil"h-
ment, and It bas, ~her'efore, been considered not necelo-. 
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sary to provide for a regular enquiry and comequentlT 
the opportunity of showing C&UIe." 

56. Not satisfied with the reply of the MinJstry of Finance (De--
partment of Revenue and Banking), the Committee in paraerapba-
as to 37 of their Fourteenth Report (Sixth Lot Sabha) observed ... 
under:-

* 

,.. ..... 

.. ~. The Committee are not convinced by the reply of the 
Ministry of Finauce (Department of Revenue and Bank-
ing) for not giving an opportunity of being heard to the 
whole-time Director including the Managing Director of 
a Nationalised Bank before terminating the term ·of his 
om~. The Committee note that in the case of State 
Bank of India, Industrial Development . Bank of India. 
Industrial Fins,nce Corporation and Regional Rural Banks.. 
provision for termination of the tenure of executives of 
these institutions before its specified expiry has been 
made by amendments in the relevant Acts but in the case 
of Nationalised Banks such a provision has been made 
by the Central Government in exercise of power dele-
gated to it under sub-section (4) of section 9 of the Bank-
ing Companies (A~quisition and Transfer of Under· 
takings) Act, 1970. The Committee obse~e t~t there is 
no provision in the Act empOwering the Government to 
provide for premature tennination of the term of a whole-
time Director or the Managing Director in the "Sch~me·. 
As it is a substantive matter, the Committee feel that such 
a provision in respect of the executives of the Nationalised 
Banks should also more appropriately be made in the Act 
itself as bas been done in regard. to the other aforesaid 
institutions. 

18. The Committee further note that in respe:t of a similar 
provision In the Bhakra Management Board Rules, 1974-
the Committee in para 30 of their Second Report (Sixth 
Lot Sabba) had desired the Minbtty .of Energy to amend 
theae rules 80 as to prov1cle for recording of reasons in 
writing before a notice for termination of the term of 
ofBce of the Chalrman was ialued. 

3'1. The Committee, therefore, recommend that either sub- _ 
clause (IA) at Clause 8 of the Nationalised Banks (M'aua-
gement and Miscellaneous Provisions) Scheme, 1970, be 
deleted from the Scheme or in ('sse the Ministry feel that 
such a provis1cm Is necessary, it should be lncorpol'8te4 
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in the parent Act or in the alternative the Ministry pro-
vide in the Scheme the safeguard of recordiilg of reasons 
in writing before issue of notice terminating the term of 
office prematurely to the person concerned." 

57. In their action taken note dated 22 May, 1979, the Ministry of 
Finance (Department of Economic Affairs-Banking Department) 
stated as under:-

...... the recommendations of the Committee on Subordinat.e 
Legislation (Sixth Lok 'Sabha) contained in their . FoU!'-
teenth Report have been examined by this Department tn 
cQnsultation with the Reserve Bank and it is stated as 
follows:-

(i) The recommendation contained in paragraphs 35 .and 37 
of the above report is neither feasible nor essential. This 
is because the provision relating to initial appointment, 
fixation of the tenure of office and determination of the 
terms and conditions of the appointment of a Managing 
Director of a nationalised bank are contained in the 
'Nati('lnalisation Scheme' and not in the 'Nationalisation 
Act'. It would not, therefore., be appropriate to delete 
from the 'Nationalisation Scheme' the above 'provisions, 

(ii) As regards the Committee's alternate suggestion that the 
safeguard of re~ording reasons ~ writing before issue of 
the notice' terminating the term of office prematurely to 
the persons concerned may be incorporated in the 
'Nationalisation Scheme' itself, Government is of tho 
view that the same purpose can be achieved by record-
ing the reasons for simplicitor discharge as a matter of 
internal proceedings without amending either t~e 

'Nationalisation Scheme' or the 'Nationalisation Act'. 
The above course of action has been approved by the 
Deputy Prime Minister (Finance)." 

IS. Ip view of the position stated by the Ministry of Financo 
(Department of Economic Atrairs) in their reply, the Committee 
-.reo with their proposal for recording of reasons in writing in 
"e Internal proeeediap before issue of the notice tcrmi'nating the 
term of oftlee prematurely to the ofli~er concemed. The Committee 
.esire the Ministry to issue the Decessary instructions in this regat'd 
.t an CIlI'ly date. 
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IMPLEMENTATION OF RECOMMENDATIONS CONTAINED IN 
PARAGRAPHS 26 AND 27 OF THE EIGHTEENTH REPORT 
OF THE COMMI'ITEE ON SUBORDINATE LEGISLATION 
(SIXTH LOK SABHA) REGARDING THE . INDIAN MUSEUM 
RECRUITMENT RULES, 1977 (G.S.R. 194 OF 1977). 

59. In the Szhedule to tbe Indian MuSeum Recruitment Rules. 
1977 (G.S.R. 194 of 197'1), there is one post each of Assistant Keeper 
(Anthropology), Photographer, Dark Room Assistant, Curator (Art) 
and Curator (Anthropology) but in Column 11 against these posts, 
it has be4!n stated that 50 per cent [75 per cent in the case of Curator 
(Art)] of the posts will be ftlled up by promotion, falling whlch 
by dlrect recruitment. 

60. The Ministry of Education and Social Welfare (Department 
of Culture) were asked .to slate as to how 50 per cent or 75 per cent 
of these posts could be filled up by promotion or direct recruitment 
when the total number of posts is only one in each category. In 
order to remove this anomaly, the Ministry were alao asked. to state 
whether they have any objection to amend the Rules suitably. 

61. In their reply dated 11 May, 1978, the Department of Culture 
stated as follows:-

• 
1 • Autant Keeper 

(Antlll'Opoloay) • • 

•. CurAtor • 
(Anthropoloey) • 

4. Curalor (Art) • 

• This post, according to the recruilmalt 
rules, hal to be fiUed up 100 by pr0-
motion. A. IUch, no anomaly elUIli ia 
this caW'. 

II is true lhat lhere is only one post o~ 
CurAtor (Anthropology) and accordiDc 
to the exisliOJ rUles 50% of the post ia 
10 be IiUed lip by promotion. It ha, beea 
intended that fint Yacaney wiD be filkd 
up by promotion and the next vacanq 
wiD be fiUed up by dired recruilmeDt. 
A. IUcb thtJagb in the race of it, it ma, 
appear incoogrUOIII, there is no real 
_.ly in the recruitment rules. 

The esplanatioo ror these posts is also tile 
.. me a. ltated in respect of 51. No. • 
above. 

According to the eldstiDg RecruiUDalt 
Rules only .2S~ orlhis poll is to be IiIW 
up by promotIOn. This _111 that tbe 
Int , -=r5, when tbeIe occur, wiD 
be filled up by direct reccuitmcJU and 
the fourth wilt be 6Ded by pro_lion. H_. the matter _, rec»osidcral by 
thr Board of Tnast.ces at its meetin! held 
on .s.a.,e. The Raolutioll paued '" 
the Board is quoted bdow:-
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"Resolved that the post of Curator (Art) 
the Recruitment Rules be amended in 
order to read '50% by direct recruit-
ment and 50% by promotion'''' 

In punuanct' of ,th~ above Resolution 
ncceuary action to amend col. II of the 
Recruitment Rules for the POlt ofCuraior 
(Art) i. being taken, and the position 
will be intimated to the Lok Sabba 
Becretariat, in due coune. 

62. In their reply dated 29 August, 1978, the Department stated 
as under:-

"This Department has no objection to amend the existin~ 
entry in column 11 in respe::t of the posts of CUl'atar 

• (Anthropology), Photographer and Dark Room Assistant 
of the Schedule to the Indian Museum Recruitment Rules, 
1977, as follows:-

Existing entry _ • 
"50% by promotion failing~hi~h'b~ dir~~; :-s-;'%by pr~~\Otion 50% by di;~;-~cru:t~ 

recruitment." menlo 

(The fint vacancy in the post will be filled 
up by promotion and the next vacancy 
will be filled up by direct recruitment 
and so on.)" 

-----------
63. While agreeing with the proposed amendment by the Minis-

try, the Committee in paoragraphs 26 and 27 of their Eighteenth 
Beport (Sixth Lok Sabha) observed as under:-

"26. The Committee note with satisfaction that, on being 
pointed out, the Ministry of Educption and Social Welfare 
(Department of Culture) have agreed to amend the 
Indian Museum Recruitment Rules, 1977 as desired. The 
Committee approve the following entry proposed by them 
in substitution of the existing entry hi column 11 in res-
pect of the posts of (1) Curator (Anthropology), (ll) 
Photographer, and (iii) Dark Room Assistant' in the 
Schedule appended to the aforesaid Rules and desire the 
Ministry to issue the proposed amendment. at an earlY 
date:-

Existing entry Proposed entry 

··10% ~ ~tion (ailintJ which: by dircci re- • '!( ~ t.y rrnrot:on 5"%by' 
cnlltment. . ment. 

(The lint vacancy in tloe poet will be . filbd. 
UP. by promotion and the next vacancy 

will be. filled by difed recruitment and 
10 011).'" . 
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27. The Committe.! further note that in respect of the post 
of Curator· (Art) also, the .Ministry have since decided 
to amend the existing entry in Column 11 of the Schedule 
to the Recruitment Rules in order to read '50 per cent 
by direct recruitment and 50 per cent by promotion'. The 
Committee desire the Ministry to issue the amendment 
with the clarificatory note as proposed to be indicated 
against the posts of (i) Curator (Anthropology). (ii) 
Photographer, and (iii) Dark Room Assistant, at an early 
date, if not already done." 

84. In their action taken note dated 21 July, 1979, the Depart-
mezat of Culture have stated as unde!':-

" ...... in accordance with the observations made by the Com-
mittee on Subordinate Legislation (Lok Sabha), this 
Department is re'quired to issue amendment with regard 
to entries in Col. 11, of the Schedule to the Indian Museum 
Recruitment Rules in respect of the posts of (i) Curator 
(Anf1ropology), (li) Photographer, (iii) Dark Room 
Assistant and (iv) Curator (Art), as per detail given 
below:-

Na_ of IhC' posl Existm, ('ntry Proposed C'1l1 ry 
_____ • _________ .. __ A .. _________ -___ .. _________ _ 

urtltor • 
Anthropology) 

Curator (Art) . 

"so°:' by promotion 
r~lill« which b:-
Direct n"CNilmC'1lt" 

.Do-

-Do.-

"50% by promotion. 50% by direct re-
cruitment (the 6rst vacancy in the' pOsI 

will be- fiUed up by promotion and the 
next vacancy will be filled up by direct 
recruitmeDt .~d,o on)." 

-Do-

-Do.-

"75~ by diftCt re- "SO" by. diftc:t rccruiunent and 50~~ b,. 
_~t IIJ% by prolDOllOn. 
promotIOn. 

(TIle lint vaca."cy ill tile ~ wiD be fined 
up by direc I recuiUllenl.and Ihe neXt 
_DCY will br filled up by promotioD 
and 10 oa):' 

It may be poIDted oat that the Indian Yueum Beeruitmelrt 
Rules were considered separately by the Rajya Sabha 
Committee OD Subordinate Legislation also 'and a noti-
fteatfon had been Issued on 4th July, 18'19, incorporating 
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the amendments suggested by them. The said Commit-
tee had in their observations, touched, inter alia, the 
Recruitment Rules for the posts of Curator (Anthro-
pology). Photographer and Dark Room Assistant also. 
The amended entries in Col. 11 of the St:hedule to the 
Recruitment Rules to these posts n9W read as under:-

·'50 per cent by promotion failing which by direct recruit-
ment. 

50 per cent by dire:t reC!'Uitment." 

The foregoing entry is comprehensive and the note about 
filling the first va-cancy by promotion does not appear to 
be necessary as the entry relating to filling up the post 
by promotion appea'l's first." 

85. The Committee note that the enlries against the posts of 
-Curator (Anthropology), Photographer and Dark Room Assistant ill 
Column 11 of the Schedule to the Indian Museum Recruitment BuIes, 
1177 have since been amended by the Ministry of Education and 
Culture (Department of Culture) at the instance of the Committ" 
on Subordinate Legislation of Hajya Sabha. The Committee are in 
881"eement with the revised entries which were notified by the 
Ministry on 4 July, 1979 (vide G.S.B. 978 of 1979). The amended 
entries to these posts now read as under:-

use per cent by promotion failing which by direct recruitment. 
50 per cent by direct recruitment." 

68. The Committee further note tHat the Ministry have since 
amended the entry against the post of Curator (Art) In Column n 
ef the Schedule to the Indian Museum Recruitment Rules, 1977 to 
.the dash eel elect vide G.S.R. 1081 of 1980. 



xu 
IMPLEMENTATION 'oF RECOMMENDATION CONTAINED IN 

PARAGRAPH 68 OF THE NINETEENTH REPORT OF THE 
COMMITTEE ON SUBORDINATE LEGISLATION (SIXTH 
LOK SABHA) REGARDING THE CARDAMOM (AMEND-
MENT) RULES, 1977 (G.S.R 1458 OF 1977). 

67. Rule 47 of the Cardamom Rules, 1966, as inserted by the 
Cardamom (Amendment) Rules, 1977 (G.S.R. 1458 of 1977), reads 
as under:-

"Remuneration etc. of tlte persons appointed to exercise the 
powers of. the Boord on its dissolution.-In the event of 
dissolution of the Board under section 10 of the Act and 
the appointment of any person or persons for the exercise-

. of all powers and duties of the BoaTd, the remuneration 
and other allowances payable to such person or persons 
shall be such as may be fixed by the Central Government." 

68. It was felt that the remuneration and other allowances pay-
able to a person or persons who exercise powers and duties of the 
Board in the event of its dissolution should be specified in the Rules 
.. envisaged by clause (q) of sub-section (2) of Section 33 of the· 
Cardamom Act, 1965, instead of leaving it to be determined by the 
Government. 

69. The Ministry of Commerce, Civil Supplies and Cooperation 
(Department of Commerce) with whom the matter was taken up, 
in their reply dated 5 August. 1978 stat~ as under:-

"Section 33 of the Cardamom Act. 1965, provides that Central 
Government may make rules relating to the matters 
such as those mentioned in clause <a) to (w) of su~ 
section (2) of same section. One of such matter is 
as given in clause (a> of the same section pertaining to 
'the remuneration and other allowances payable to the-
person or persons referred to in clause (b> of sub-section 
(2) 'of Section 10 of the Act' Accordingly Rule 47 pr0-
vides how the ~uneration payable to such persons will 
be fixed. . 

Rule 4'7 empowers the Central Government to fix remunera-
tion and other allowances payable to person or .perIIOllS" 
appointed to exercise all powers and duties of the Carda-
mom Board in the event of its dissolution. The fixatioD 
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of the rate of remuneration itself in the rules may not be-
a practi~able . proposition as the rate will vary from time 
to time keeping in view the requirements and cost of 
living prevalent at the time of dissolution of the Board. 
If any rate of remuneration is fixed in the rules now, that 
may not meet the requirements after a few years and 
hence no useful purpose will be served by providing the 
remuneration in the rules." 

70. The Committee were not satisfed with the reply of the 
M\nistry. In paragraph 68 of their Nineteenth Report (Sixth Lok 
Slbha), the Committee observed as under:-• 

"The Committee are not convinced by the contention of the 
Ministry of Commerce, Civil Supplies and Coope'1'ation 
(Department ot Commerce), that fixation of the rate of 
remuneration etc. for persons appointed to exercise the 
powers of the Boat"d on its dissolutio.n in the rules is not 
practicable proposition as the rates may vary from time 
to time in view of the requirements and cost of living. 
The Committee feel that it should not be difficult for the 
Ministry to issue an amendment to the rules if the rates. 
are going to va'ry after 'a few years' as mentioned by 
them. These variations are likely to occur only at long 
intervals. The Committee desire the Department of 
Commerce to indicate in the Cardamom Rules, the 
amount of remuneration etc. payable to the persons ap-
pointed to exercise powers of the Board on its. dissolu-
tion with an asterisk by indicating in the foot-note COT-

. responding thereto that these are subject to change." 

71. In their a<:tion-taken note dated 14 March, 1980, the Ministry 
of Commerce and Civil Supplies (Department of Commerce) pro-
poset; to amend Rule 47 of the Cat"damom Rules as under:-

''In the Cardamom Rules, 1966, in Rule 47, for the words 
'such as may be fixed by the Central Government', the 
following shall be substituted, namely:-

'regulated as hereunder:-
• (i) if an officer Of the Central Government or a State 

Government is appointed, he shall be paid such sala'l'Y 
and 'allowances as he would have been entitled to 
had' his services been placed on deputation with the 
Board; 
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(U) it a penon who was an ofticer of the Board iauDediateJ7 
before its dissolution is appointed, he shall be paid the 
salary and allowances as he would have drawn from 
time to time in his capacity as such officer of the Board. 
with the addition of an allowance of ~ per cent of his 
bu:c pay subject to a maximum of one hundred rupees 
per meDIUJIl; 

(iii) it any other person is appointed, he shall be paid a 
consolidated salary of rupees two thousand five hun-
dred per mensum.'" 

71. The Committee note with satisfaction that the Ministry· of 
Ceauaerce ad CivU Supplies (Department of Commerce) have 
propoaed amendment to Rule 47 of the Cardamom Rules, 1986. The 
Co_lttee approve the proposed amendment and desire the MiDiK-
try to notiry it in the Gazette at an. early date. 

NEW Da.HJ; 
September 17, 1981 
BhGdTa 26, 1903 (Saka) 

MOOL CHAND DAGA 
Chairman, 

Committee on Subordinate Legislation. 



APPENDIX I 

(Vide para f; of the Report) 

Summ4'111 &f main RecOmmendations/Observations made by the 
. Committee 

.s.No. Para No. Swnmary 
----------------------
(1) (2) 

1 • 9 

'2(1) 17 

( , 

(3) 
-------------

While noting that the M:nistries concerned 
viz" Defence, Ru.ral Development, Finance and 
Home Affairs, are taking necessary steps for 
incorporation of the lIequisite provisions in the 
enabl-'ng enactments for laying of the Statutory 
Orders framed thereunder before Parliament, 
the Committee are constrained to observe that 
the Ministries concerned have not shown the 
due urgency and earnestness in implementing 
the recommendation of the Committee and in-
firmities have been allowed to prolong for years. 
The Committee, therefore, once again impress 
upon the Ministries concemed to bring forth 
the necessary amend'ng legislation before Par-
liament to incorporate in the Acts the requisite 
provisions for laying of the Statutory Orders 
framed thereunder as recommended by the 
Committee in paragraph 11 of the'r Fourteenth 
Report (Fifth Lok Sabha) presented to the 
House on 20 December, 1974. In cases where 
ftnalisation of other amendments is likely to 
take some more time, the Ministr'es should 
bring forward the amending l'egislation exclu-
sively for this purpose immed:ately. 
. The Committee note with satisfacti<m. that on 
being pointed out, the Ministry of Shipping and 
Transport (ports Wing) have agreed to insert the 
fonow'ing proviso to sub-regulation (5) of Regu-
lation 7 of the Bombay Port Trust Employ81'S 
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(1) (2) 

2(U) 18 

8 21 

4 25 

.. 

40 

(3) 

------ --'--------
(Classification, Control and Appeal) Regulat:ODSr 
1976:-

"Provided that no such furth~ inquiry 
shall be ordered unless it is intended to 
meet a situation where the court has 
passed an order purely on techn:ca1 
grounds without going into the merit. 
of the case." 

-, 
The Committee desire the Ministry to issue 

the necessary amendment at an ea~ly date· 

The ,Committee note from the reply of the 
Ministry of Defence that the words 'pass such 
orders as they think fit' appearing in sub-rule (3) 
of Rule 8 of the Indian Naval Armament Serv~ce 
(Group 'A') Recruitment Rules, 1977 implied that 
the appointing authority could pass an order for 
extending or curtailing the probation period, The 
Committee feel that the Ministry should have, 
therefore, no diftlculty in placing the same on a 
statutory footing. The Committee, therefore, 
desire the Ministry to amend Rule 8 (3) by sub-
stituting the word 'pass an order for extending 
or curtailing the probation period' for the words 

'pass such orders as they think fit' at an early 
date, 

The Committee note that on being pointed 
out, the Ministry of Defence have amended sub-
rule 5(a) of Rule 24 Of the Indian Naval Arma-
ment Service (Group 'A') Recruitment Rules, 
1977. The Commlttee,however, ,deplore the in-
ordinate delay of almost three years in rectify-
ing an obvious error by the Ministry. The Com-
mittee have time and again stressed that the 
Ministry /Department coaeeraed are not absolved 
of their respomiWlity aftet sending the rules. 
etc. for publication in the Gazette to the Press. 
It is also their duty to see that the rules, etc., are 

----------------------
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correctly published in the Gazette rather than 
waiting fOr the Committee to point out mistakes 
¥"erein. 

The Committee find that consolidated instru .. 
tions regarding framing of Recruitment Rules 
for Posts/Services or amendments thereto have 
since been issued by the Ministry of Home Affairs 
(Department of Personne'l and Administrative 
Reform$,) vide their Office Memorandum No. 
14017/24-76-Estt. (RR) dated 22 May, 19'Z9 to all 
Ministries/Departments of the Government of 
India for facilitating the drafting of recruitment 
rules and preparing the schedules' thereto. Para-
graph 3.U;' of these instructions refen; to the 
circumstances in which Union Public Service 
Commission is to be CO'nsulted in making recruit-
ment, etc. The specimen entires with regard to the 
circumstances in which Union Public Service 
Commission is to be consulted in making appoint-
ments to Group 'A' and Group 'B' posts have 
been shown as under:-

Group 'A' posts 

Selection sha!! be made in consultation with 
the UPSC on each occasion. Consul-
tation with the Commission also neces-
sary while amending/relaxing any of 
the provisions of these rules. 

Group 'B' posts 

Consultation with the UPSC necessary 
while making direct recruitment and 

amending/relaxing any of the provi-
sions of these rules. 

The Committee feel that in view of the con-
soUdated instructions issued by the Department 
Of Personnel and Administrative Refonns, the 
Ministt'y of Defence should have no difficulty in 
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amending Column 13 of the Schedule appended 
to the Military Farms (Group lA' and Group 'B" 
Civ'lian Posts) Recruitment Rules, 1977 on the-
lines suggested in the above mentioned instruc-
tions . 

The Committee note with satisfaction that on 
being pointed out, the Ministry of Home Affa'rs 
(Department of Personnel and AdminiStrative 
Reforms) have ameaded S.R. 317-AN. 20 of the 
Department of Personnel and Administrative-
Reforms (Central Bureau of Investigation) allot-
ment of Residences Rules, 1976 vide G.S.R. 157 
dated 9 February, 1980 providing therein the-
right of appeal to the oftlcer against the order.;; of 
the Allotting Authority regarding canceUat'on of 
allotmen t Of residence to him. . 

The Committee n:>te from the reply Of the-
Ministry of Agriculture (Department of Agricul-
ture) that S.R. 317-J-20 corresponds to S.R. 317-
B-21 of the Allotment of Government Residences 
(General Pool in Delhi) Rules, 1963, which has 
also not been amended by the Ministry of Works 
and Housing on the lines Of the amendment made 
by the Department of Personnel and Administra-
tive Reforms in the Department of Personnel and 
Administrat;ve Refonns (Central Bureau of 
Investigation) Allotment Of Residences Rules, 
1976 (5.0. 214 of 1977) through G.5.R. 157 dated 
9 February, 1980, by inserting the following sub-
rule (IA) in SoR. 317-A.N.-20:-

"(lA) An ofBceragainst whom action is 
taken by the Allotting Authority under 
sub-rule (1) shall :have a right of 
appeal against the orders of the Allott-
ing Authority eaacell.ing the allotment 
of residence, to the Head Of the De-
partment, within a period of two 
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months from the date of issue of 
o!"ders by the Allotting Authority and, 
the Head of the Department may, after 
hearing the appellant and calling such 
further informa~ion from the Allotting 
Author'ty as he may consider n~ 
sary, pass such order on the appeal as 
he may think proper." 

The Committee desire the Ministries Of Works 
and Hou$g and Agriculture to amend the corres-
ponding Rules on tlte lines of the amendment 
made by the Department of Personnel and Ad-
ministrative Reforms in the Department of Per-
sonnel and Administrative Reforms (Central 
Bureau of Investigation) Allotment of Residences 
Rules, 1976, 

The Committee desire the Ministry of Defence 
to amend Rule 17(1) of the Allotment of Resi-
dences (Defence Poal Accommodation for Civi-
lians in Defence Services) Rules, 1978 on the lines 
of the amendment made in S.H. 317-A.N, 20 of the 
Department of Personnel and Adminisirative Re-
forms (Central Bureau of Investigation) Allot-
ment of Residences Rules, 1976 vide G.S.R. 157 
dated 9 February, 1980 giving there'n the right of 
appeal to the officer against the ordera of the 
Allotting Authority cancelling allotment of resi-
dence to him (d. paragraph No, 38 of this 
Report). 

The Committee observe that in paragraph 
103 Of their Seventb Report (S'xth Lok Sabba), 
the Committee' had conveyed their acceptance to 
certain amendments, proposed by the Ministry 
of Tourism and Civil Aviat'on themselves, to 
Kule ';'8-C of the Aircraft Rules. However, the' 
Ministry have now on reconsideration pleaded 
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retaining the original provisions in sub-rule (2) 
of Rule 78-C ibid.. Obviously, the Ministry had 
not considered the matter, when it was referred 
to them by the Committee, with the seriousness 
it deserved. Had the Ministry examined the 
various aspects of the matter initially with due 
care, there could not probably have arisen an 
opportunity of altering what they had stated 
earlier. 

The Committee nad hardly emphasize that the 
matters- referred to by a Parliamentary Commit-
tee should be scrutinised thoroughly at the 
highest level in the Ministry in consultation 
with any other agency, if so necessary, before 
submitting the same to the Committee. Hurr-
iedly disposed of maters like the one, not only 
deprive the Committee of examining the matter 
in proper perspective but also result in pro-
longing infirmities in the rules . 

. The Committee had raised the limited point 
that the Director General should record reasons 
in writing before granting exemption to any 
vehicle from the parking fee as a safeguard 
against any arbitrary use of the powers con-
ferred by sub-rule (2) of Rule 78-C without in 
any way questioning the properiety of vesting 
such powers in the Director General In view 
of the position now stated by the Ministry, the 
Committee see no objection to amending sub-
rule (2) of Rule 7s..c so as to include all those 
categories of vehicles as require exemption, 
and or retaining the residual powers for further 
exemption of vehicles if considered expedient 
to do so by the Director General from time to 
time with • the stipulate safeguard of recording 
reason in writing for such exemptions. 
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The Committee further observe that their re-
commendations were forwarded to the Ministry 
for purposes of implementing them, immedia-
tely on presentation of their Report in this re-
gard to the House in April, 1978. However, it 
was only in December, 1979 that the MiDistry 
came out with a reply in respect of amendments 

sub-rule (2) whereas nothing has been stated 
about the action taken ~y them in respt~ct of the 
amendment stipulated in sub-rule (1) and (3) 
of Rule 78-C of the Aircraft Rules. The Com-
mittee ha\'c time and again emphasized that 
their r~·.-,mmendationS should be implemented 
as early as possible and in any case within a 
period of she montho; faUinf( which t.hi..' Ministry 
should seek speCific extpnsion of time from the 
Committee I!>tating the reasons therefor. The 
Committc'~ desire the Departtnent of Parlia-
mentary Affairs to issue instructions to all Min-

istries to follow this procedures crupulously to 
avoid j nordinate delays in impleme It.tug tht'ir 

recommendations in future. The Committee 
trust that the Ministry of Tourism and Civil 
Aviation will take immediate steps to amend 
the Aircraft Rules to the necessary effect. 

In view of the poIition stated by the Ministry of 
Finance (Department of Eeonomic Affairs) in 
their reply, the Committee agree with their 
proposal for recording of reasons .in writing in 
the internal proceedings before issue of the 
notice terminating the term of office prematur-
ely to the officer concerned. The Committee 
d.;.u.e the Ministry to issue the necessary lns-
truction in this reg~rd at an early date. 

The Committee note that the entries against the 
posts of Curator (Anthropology), photographer 

--_._-------
2020 LS--4. 
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and Dark Room Assistant in Column 11 of the 
Schedule to the Indian Museum Recruitment 
Rules, 1977 have since been amended by the 

Ministry of Education and Culture (Department 
of Culture) at the instance of the Committee 'OIl 

Subordinate Legislation of Rajya Sabha. Thf! 
Committee are in agreement with the revised 

entries which were notified by the M-nistry on 
4 July 1979 (vide G.S.R. 978 of 1979). The 
amended entries to these posts now read as 
under:-

"50 per cent by promotion failing which 
by direct recruitment. 50 per cent by dir-
ect rec:ruitment." 

The Committee note that the MiDistry 
have since amended the entry against the post 
of Curator (Art) in Column 11 of the Schedule 
to the Indian Museum Recruitment Rules, 1977 
to the desired effect vide G.S.R. 1061 of 1980. 

The Committee note with satisfaction that the 
Ministry of Commerce and Civil Supplies (De-
partment of Commerce) have proposed amend-
ment to Rule 47 of the Cardamom Rules, 1_ 
The Committee approve the proposed amend-
ment and desire the Ministry to notify it in the 
Gazette at aD early date. 

---_._--_._- ----------------
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(ViM Paragraph 8 of the Report) 

S/IJJnrtnI/ slrou!iIIg 1M R.fl/ils R.aimi !,tmI rHJTiDu.r MiniJtrilJ/~/HU1mIrtls ",.,tMg iIIcIIIriM ef 
l~ing Provision ill 1M &'-' Ads 

S. 
No. 

(I) 

• Short Tide of the Order Reply of the Ministry 

---.-- -. -_._----------
(2) (3) 

.... _--_._ .. _. .._. __ ._----------------

I. The Poona ('.antonment Division into 
Wards (Amendm.,nt) Rules, 1971 (S.R.O. 
74 of 1977). 

2. The Raw Meat (Chilled or Frozen) 
Grading and Marking Rules, 1977 
(5.0. 12!H of 1977). 

3. The ('...,ntral Manufactured Drugs 
(Amendment) Rules, 1911 (S.O. 1541 
of 1917). 

Necessary provi.;it>n in this regard is pro-
poIICd to be made in the Cantonment 
(Amendment) Bill likely to be introduced 

in the Parliament during the enauing 
Monsoon Session. [Ministry of Defence 
O.M. No. F. IO(38)(38)f1111444-C/D 
(Cantt.) dated 11 May, 1918]. 

A proposal for certain amendment to 
Agriculture Produce Grading and Mar-
king Act, 1931 i. already under active 
consideration. The Recommendation of 
Comrnittee on Subordinate Legillation 
regarding making of a provision for lay-
ing Qf rules before Parhament would be 
kept in view while finaliling the amend-
ments. [Minfstry of Alrriculture and 
Irrigation (Department of Rural Deve-
lopment) O.M. No. F. 13-1116-AM (Pt.) 
dated 22 February, 1918]. 

'The Question of amending the Narcoties 
Laws in India, v;~., the Dangerous Drup 
Act, 1930, and the Opium Acts of 1857 
and 1818 has been under consideration in 
this Ministry for lOme time put. A bill 
on Narcoties Drup and Plvchotrol.'hic 
Subitancea' is being (!rafted and a provjsion 
would be made in the draft bill to 
the efFect that Rules made thereunder 
by the Central Government sholild be 
laid before the Parliament. [Miniltry of 
Finance (Department of Revenue) O.M. 
No. F. 664/4417110PIUM dated 30 
December, 1m} 
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4. TIle Central ReIerve Police Force 
(Amendment) Rules, 1977 (G.S.R. 
480 of'I971). 

5. The CMdral R_ Police Force 
(Second Amendment) Rules, 1977 
(G.S.R. 823 of 1977). 
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6. The Central ReIerve Police Force (Third 
Amendment) Rules, 1977 (G.S.R. 1673 
of 1977). 

(3) 

There u no provwon in the CRP Act, 
1949, requirng that the rules framed 
under eection 18 of the Act shall be 
laid before Parliament. 

However, the action on the recommenda-
tions made by the Committee on Subor-
dinate Legislation to incorporate a pr0-
vision requiring the Rules to be framed 
under the CRPF Act is being taken 1CpB-
rately. [Mini1try of Home Affairs O.M. 
No. M.V-ll/76-CRPF (Pen. II} dated 
22 April, 1978]. 

The C'.entral R!"3erVe Police Force Act, 1949 
is under revi~ion in the Ministry. In 
the propo.'It·d Central Reserve Police 
Force (Aml"ndment) Bill a provision for 
laying of Rul~ before each House or 
Parliament has been incorporated. [Mi-
ni1try of Home Main O.M. No. V-140l2/ 
1!78.GPA. I dated 7 July, 1978J. 
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APPENDlXm 

(Vide Paragraph 4 of the Report) 
XL 

MINUTES OF THE FORTIETH SITTING OF THE COMMITTEE 
ON SUBORDINATE ·LEGISLATION (SIXTH LOK SABHA) 

(1979-80) 
The Committee met on Monday, the .2nd July, 1979 from 11.00 

to 13.00 hours. 

• 
PRESENT 

Shri K. Mallanna-ChaiTman· 
Mum:Rs 

2. Shri Yashwant Borole 
3. Shri Sarat Kar 
4. Shri Lalu Pr:Jsad 
5. Shri Govind Ram Miri 
6. Shri K. S. Narayana 
7. Shri Charan Narzary 
8. Shri Ram Murti 
9. Dr. Bhagwan Dass Rathor 

10. Shri Madhnv Prasad Tripathi 
11. Shri Chandr$\deo Prasad Verma 
12. Shrl Ramji Lal Yadav 

SECRETARIAT 

Shri Y. Sahai-Chief LegiBlative, Committee Officer 

Shri S. N. Khanna-SenioT Legislative Committee Officer. 

- - - - • 
3. The Committee then considered Memoranda Nos. 236 to 244 

on the following subjects. 

S.N. MemO. No. S :bject 

• • • • • 
g. 1137 The Department or PerlOllnd and Adm inilrtrative 

lld"orJDI (Central Bureau of Inve.tigation) Allotment 
or Raldeucd Rule.. 1976 (S.O. 1114 o· 1977) . 

• - • • -
-Omitted portions of the Minutes are not covered by this Report. 
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* • • • • 
(ii) The Department 1)f Personnel and Administrative Reforms (Cen-

tral Bureau of Investigation) Allotment of Residences Rules, 
1976 (8.0. 114 Qf 1977)- (Memorandum No. 237) 

$. '!'be ColllDiittee eonsidel'ed the above Memorandum and desired 
to know from the Ministry of Home Affairs (Department of Per-
MDDel and AdmiDiatrative Reforms) whether they had any objec-
tion 'for making a provision of appeal in the rules aaainsttbe de-
cisions of allotting authority before taking a final decision in the 
matter. 

• • • • • 

-eomttted portions et the Minutes are not eovered by thJ!I Report. 



xm 
MINUTES OF THE THIRTEENTH SITTING OF THE COMMIT-
TEE ON SUBORDINATE LEGISLATION (SEVENTH LOK SABHA) 

(1980-81) 
The Committee met on Monday, the 5th January, 1981 from U.30 

to 13.35 hours. 
PRESENT 

Shri Mool Chand Daga-Chairman 

MEMBERS 

2. Shri M. Ankineedu 
3. Shri Eduardo Faleiro 
4. Shri Harish Kumar Gangwar 
5. Shri K. Lakkappa 
6. Shri T. Nagaratnam 
7. Shri M. Ramanna Rai 
8. Shri Ratansinh Rajda 
9. Shri Ajit Prntap Singh 

SECRETARIAT 

1. Shri S. D. Kaura-Senior 1.Jegislative Committee Officer 
2. Shri S. S. Chawla-Senior Legisla.tive Committee O~ . 

- - - • • 
3. The Committee then considered Memoranda Nos. 38 to 50 on 

the following subjects:-

- • • - -(xiii) Implementation of recommendation contained in Para 68 of 
the Nineteenth Report of the Committee on Subordinate Legis-
lation (Sixth Lok Sabha) reo the Cardamom (Amendment) 
Rules, 19'77 (G.S.R. 1458 of 1977)-(Memorandum No. 50). 

21. The Committee considered the above Memorandum and ap-
proved the proposed amendment to Rule 47 of the Cardamom Rules, 
1966, and desired the Ministry of Commerce to notify it at an early 
~te. ' 

The Committee then adjoll:med. 

-Omitted portions cf the Minutes are not covered by this Report. 
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XIV 

MINUTES OF THE FOURTEENTH SrrrING OF THE COMMIT-
TEE ON SUBORDINATE LEGISLATION (SEVENTH LOK·SABHA) 

(1980-81) 
The Committee met on Tuesday, the 6th January, 1981 frcfiD 

11.30 to 13.00 hours. 
PRESENT 

Shri Mool Chand Daga-Chainnan 
MEMBERs 

2. Shri Eduardo Faleiro 
3. Shri Harish Kumar Gangwar 
4. Shri Jaipal Singh Kashyap 
5. 'Shri M. Ramanna Rai 
8. Shri Ratansjnh Rajda 
7. Shri Ajit Prntap Singh 
8. Shri Ohandra Shekhar Singh 
9. Shri Xavier Arakal 

SBcuTARIAT 

1. Shri S. D. Knura-Seniot- Legislative Committee Officer 

2. Shri S. S. Chawla-SenioT .Legislative Committee Officer. 

2. The Committee considered the following Memoranda (Memo-
randa Nos. 51 to 83):-

• • • • • 
(Ui) Implementation of recommendations contained in paras 28 and 

27 of Eighteenth Report (Sixth Lok Sabha) regarding Indian 
Museum Recruitment Rules, 1977 (G.S.R. 11M of 1977)-CMe-
morandum No. 53). 

8. '!'be Committee considered the above Memorandum. In tbls 
connection, the Committee noted that the entries in Column 11 of 
the ~edule to the Indian Museum ReeruitmeDt Rules, 11m bad 
since been amended by the Ministry of Education &net Culture {De-
partment of Culture) in the light of the amendments suggested by 
the Rajya Sabha Cf)mmittee on Subordinate Legislation. The 
amended entries read as under:-

-Omttted portions of the Minutes are not covered by this Report. 
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"50 per cent by promotion failing which by direct recruitment 
50 per cent by direct recruitment." 

The Committee agreed with the revised entries as already noti-
fied by the Ministry on 4th July. 1979. 

(iv) Implementation of recommendations/observations made in 
Paras 102-104 of Seventh Report of the Committee on Sub-
ordinate Legislation (Sixth Lok Sabha) re: the Aircraft. (Am-
endment) Rules, 1976 (G.S.R. 69 of 1976)-(Memorandum No. 
M). 

-9. The Committee considered the above Memorandum and reite-
rated their earlier recommendation that the Director General should 
record the reasons in writing before exempting any vehicle from 
the Parkini fee as a safeguard aeainst -any arbitrary use of the 
powers. The Committee, in fact, did not question the' propriety of 
vesting powers in the Director General for grant of exemptions 
from the parking fees. 

10. In regard to Sub-rules (1) and (3) of Rule 78-C of the Air-
craft Rules, 1937, the Committee observed that their Report in this 
regard was or presented to the House in April, 1978 and a copy 
thereof was immediately made available to the Ministry for imple-
menting the recommendations. However, it was only in December, 
1979 that the Ministry came out with a'reply before the Committee. 
As the Ministry did not have any objection in complying with the 
recommendations of the Committee in this regard, they shO'Uld have 
taken immediate action to amend these rules. The Committee, 
therefore. desired that these Rules should be amenaed to the neces-
sary effect without any further delay and that the Ministry should 
ensure, in future, implementation of recommendations of the COm-
mittee within a period of six months failing whic~ they shouI! seek 
specific extension of time stating the reasons therefor. The Com-
mittee would like the Ministry to follow the aforesaid procedure 
scrupulously to avoid inordinate delay in implementing their re-
commendations. 

(v) Implementation oC recommendations contained in paras 35, 36. 
and 37 of the Fourteenth Report (Sixth Lok Sabha) re: the 
Nationalised Banks (Management and MiscellaneO'Ul Provisions) 
(Second Amendment) Scheme, 1976 (S.O. 421-F. Or 1976)-
(Memorandum No. 55) 
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11. The Committee. considered the above Memorandum. aQd agreed 

with the position stated by the Ministry .01 Finance (Department 
of Economic Mairs-Banking Department) that a suitable provi-
sion would be made for recording of reasons in writing in the Ufter-
nal proceedings before issue of the notice terminating the term Qf 
oftlce prematurely to the persons concerned. 

• • • 
. The Committee then ad;oumecl . 

• 



xxm 
MINUTES OF THE TWENTY-THIRD SITTING OF THE COMMIT-
TEE ON SUBORDINATE LEGISLATION (SEVENTH LOK SABHA) 

(1981-82) 

The Committee met on Friday, 24 July, 1981 from 11.00 to 12.00 
hours. 

• 
PRESENT 

Shri Mool Chand Daga-Chairman 
MEMBERS 

2. Shri M. Ankineedu 
3. Shri Xavier Arakal 
4. Shri Ashfaq Husain 
5. Shri Eduardo Faleiro 
6. Shri K. Lakkappa 
7. Shri Ratansinh Rajda 
8. Shri Ajit Pratap Singh 
9. SlU-i Chandra Shekhar Singh. 

SECRE'l'ARIAT 

1. Shri S. D. Kaura-Chief Legislative Committee Officer. 

2. Shri S. S. Chawla-Senior Legislative Committee Officer. 

2. The Committee considered Memoranda Nos. 68 and "'75 on the 
following subjects:-

• • • 
• • • • • 

(ti) The Bombay Port Trust Employees (Classification, Control and 
Appeal) Regulations, 1976 (G.S.R. 643 of 19~6) (Memorandum 
No. 75)" ., I 

4. The Committee considered the above Memorandum and de~ 
sired the Ministry of Shipping and Transport (Shipping Wing) to 
amend Regulation 7 (5) of the Bombay Port Trust Employees 
(C.C.&A.) Regulations, 1976 by adding a proviso thereto, as suggest-
ed by the Committee. 

T1te Committee then a.cl.;ourned. 

"~tted PO~ Of the Minutes ar,e Dot covered by this Report. 
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MINUTES OF THE TWENTY-SIXTH SITTING OF THE COMMIT-
TEE ON SUBORDINATE LEGISLATION (SEVENTH LOK SABHA) 

(1981-82) 

The Committee met on Friday, 4 ~ptember, 1981 from 16.00 to 
16.30 hours. 

PRESENT 

Shri Mool Chand Daga-Chairman 

MEMBERs 

2. Shri Xavier Arakal 
3. Shri Ashfaq Husain 
4. Shri T. V. Chandrashekharappa 
5. Shri Eduardo Faleiro 
6. Shri Balasaheb Vikhe Patil 
7. Shri M. Ramnnna Rai 
8. Shri Ratansir~ Rajda 
9. Shri Chandra Shekhar Singh 

SECRETARIAT 

1. Shri S. D. Kaura-Chief Legislative Committee OfJicef'. 
2. Shri S. S. Ch~wla-Senior Legislative Committee Officer . 

• • • 
4. The Committee then considered Memoranda Nos. 77 to 82 on 

the following subjects:-

81. '10. Memo. No. 
.. _----_._-- _._---- ._._--_._-_. __ ._-

2 

17 

_._ ... - .... _--

3 

. Tbr Department 01 ~J and Administrative R~ 
bms (Central ~u oil~tion) Allotment 
of Raidrnra RuIa, 1976 (S.O. 214 0(1917). 

-.-.- -- --.----------
"-<>mitted portions of the M'nules are not covered by this Report. 
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(6) 

78 

79 

80 

82 
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The Indian Agricultural R_arch IlIItitute (Allot 
ment of Relidences) Rules. 1977 (S.O. 212S of 1977) 

The Allotment of Residences (Defence Pool Accommo-
dation for Civilians in Defence ·Services) R.ules, 1978 
(S.R.O. 308 of 1978). 

Incorporation of laying provision in Acu. 

The Indiall Naval Armament Service (Group 'A') 
Recruitment Rules, 1977 (S.R.O. 71 of 1977). 

The Military Farma (Grup 'A' and Group 'B' Civilian 
POII3) Recruitment Rules, 1977 (S.R.O. 136 of 
1977). 

• ---' --- _._--- _. _"-...-. . - ----- .... --.- ---- .. _._. __ ._-
(1) The Department of Personnel and Administrative Reforms 

(Central Bureau of Investigation) Alllltment of Residences 
Rules, 1976 (S.~. 21 of 1977)-(Memorandum No. 77) 

5. The Committee considered the above Memorandum and noted 
with satisfaction that em being pOinted aut, the Ministry Of Home 
Affairs (Department of Personnel and Administrative Reforms) had 
amended S.R. 317-A.N. 20 of the Department of Personnel and Ad-
ministrative Reforms (Central Bureau of Investigation) Allotment 
of Residenees Rules, 1976 vide G S.R. 157 dated 9-2-1980 01 provld-
i~g therein the right of appeal to the officer conCi'rned against the 
orders of the Allotti~g Authority regarding cancellation ot anot-
ment of residence. 

(2) The Indian Agricultural Resea.rch Institute (Allotment of 
Residences) Rules, 1977 (S.D. 2125 of 1977-(Memorandum 
No. '13). 

6. The Committee considered the above Memorandum and 
desired the Ministry of Agriculture (Department of Agriculture and 
Cooperation) to amend S.B. 317-J-20(1) of the Indian Agricultural 
Research Institute (Allotment of Residences) Rules, 1977 on the 
lines of S.R. 317-A.N-20 of the Department of Personnel and 
Admbristrative Reforms (Central Bureaue of Investigation) Allot-
ment of Residences Rules, 19'18. 
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(3) The Allotment of Residences (Defence Pool Accommodation 
for Civilians in Defence Services) Rules, 1978 (S.R.O. 308 of 
1977)-(Memorandum No. 79). 

7. The Committee cons'dered the above Memorandum and' 
desired tw! Ministry of Defence to amend Rule 17 of the Allotment of 
Residences (Defence Pool Accommodation for Civilians in Defence 
Services) Rules, 1978 on the lines Of S.R. 317-A.N. 20 of the Depart-
ment of Personnel and Administrative Reforms (Central Bureau 
Of Investigation) Allotment of Residences Rules, 1976. 

(4) Incorporation of laying provision in Acts.-(Memorandum No. 
80), 

8. The Committee considered the above Memorandum and noted 
the assurances given by the ,Mi'nistr'eslDepartments concerned 
regarding the incorporatio~ of the laying prov:sion in the relevant 
Acts concerning the Rules as indicated in Annexure.. The Commit-
tee desired the Ministries/Departments to amend the relevant Acts 
at an early date. In case, the finalisation Of some other amendments 
were likely to take more time, they should bring forward the neces-
sary Jeg:slation exclusively for thi'3 purpose. 

(5) The Indian Naval Armament Service G (roup 'A') Recruitment 
Rules, 1977 (S.R.O. 71 Of 1977)-Memorandum No. 81). 

(A) 

9. The Committee considered the above Memorandum and 
desired the Ministry of Defence to amend Rule 8 (9) of the above 
Rul. by substituting the words 'pass an order for extending of 
curtailing the probation period' for the words 'pass such orders as 
they think fit'. 

(B) 

10- The Committee noted that on being po'nted oyt, U~ Ministry 
of Defence have issued corrigendum to correct the' omission of 
certain words in Rule 24(5) (a) of the Indian NaVal Annament 
Service (Group 'A') Rec:ru:tment Rulee. 19'71. The Committee, 
however, deplored the inordinate delay of a~t two and a half yean 
in bsuing canipndum by the Mlnlstry. ". Committee felt that 
M:nlstry {Department ccmcemed were not abeo1ved of their respon-
sibilitv after sending the Rules. etc. for publication in the Gazette 
it waS their duty to IN that the Rales were eorreetly published .' 
the Gazette of India. 



(6) The Military Farms (Group 'A' and Group 'B' Civ1lian Posts) 
Recruitment Rules, 1977 (SR.O. 136 of 1977)-(Memorandum 
No. 82). 

11. Tbe Committee considered the above Memorandum and ap-
proved the ,propoaed ~t to CQlumn 13 of tiae schedule ap-
pended to the Military Fanns (Grotlp 'A' and Group 'B' Civilian 
p~.ts) .~C:l'1;li~e~~ ~l;ll~ .. !97~ ~n~. d~r!!4 th~ .l4ilJ.i .. ~. oJ. ».e~eQ,CO 
to notify the said amendment in the Gazette of India, at an early ~te. 

The Committee then ad;ournecl. 



- . 

ANNEXURE 

(Villi Pal'lljp'aph 8 of the Minutes) 

S'IJU",., ''''';'4 III, r.,k. rrc_d f,.", lIaru,UI Mi"ulrUs/Dlj/4rl_tr 
",ardi", ,"e/uliu of la:tUv !WOllin"" ill 1111 rllltlAl Aell. 

I I I I I I J I I , , I • 

Sl.No. Short TItle of the Order Reply of the Ministry 

2 3 ------ ". ---------
I. The Poona (Cantonment Divilioo into NeCCIIaI"Y provision in thia regard is pro-

Warda) Amendment Rules, 1977 poICd to be made in the Cantonment 
(!i.R.O. 74 of 1977). (Amendment) Bill likely to be inlrodu~1 

in the Parliament during the esuing 
MOIlIOOn ScIIion. [Ministry of Dd"enet: 

2 The Raw Meat (Chilled or Frozen ) 
Grading and Marking Rules, 1917' 
(5.0. 1251 of 1977). 

3. The Oea tral Manufactured DruaI 
(Amendment) Rulet, 1917 
(S.O. 1541 of 1977) 

O.M. No. F.IO(38)f17/I444-C/D (Cantt.) 
da~ 11 May, 1978]. 

A propoaal for c;.,rtain amendment to Agri-
culture ProdUCt: Grading anrl Marking 
Act, 1937 is already under active COIIIi-
deration. The RM:ommendation of Com-
mi~ on Subordinate Legislation 
regarding marking of a provision for 
la}ing of rules before Parliamt'nt would 
be kept' in view while finalising the 
amendmenu. [Ministry of Agriculture 
and Irrigation (Department of Rural 
Development) O.M. No. F. 13-7/76-AM 
(Pt.) datrd 22 February, 1978]. 

The question of amrnding the Naroctics 
Laws in India, riz., thP Dangerous 
Drup Act, 1930. and the Opiwn 
Acta of 1857 and 1878 has been under 
consideration in thia Ministry for ~e 
time put. A bill on Narcotics Drugs 
and PIychocrophic Subitanos is bring 
drafted and • pr",ision would be made 
in the draft bill to tl}., c:&ect that Rul~ 
made ~ by the Central Goftm-
mall abould be laid beIOre the Parlia-
ment. (Ministry of FiDaDce (Depart-
ment of RevemJe) O.M. No. F. 664/44( 
monUM dal£d 30 December, 1977]. 



I I I 

2 3 

- ----------.-------------.------
4. Tbe Clealral Rc:Ierve Police Force) 

(Ameadment) Rule., 1977 
(G.5.ll. 480 clI977) 

S. The Central Reserve Police Force . 
(Second Amendment) Rule., 1977 
(G.S.R. 823 of 1977). 

6. The Central Rmerve Police Force 
(ThIrd Amendment) Rulea, 1977 
(G.S.R. 1673 of 1977). 

There iI no proviaioD in the CRPF Act, 1949 
requiriat that the rub framed under 
ICCdon 18 of the Act lhall be laid before 
ParliameDt. 

However, the action on the recommend .. 
tiona made by the Committee em Sub-
ordina1l:l Legillation to incorporUD • 
pM....wOl\ requiring the Rules to be &aml"d 
UDder the CRPF Act iI being taken 
lCpIlrately. [Ministry of Home AfFain 
0.M. No. M. V-Il/76-CRPF (pen 
II) da1l:ld 22 AprU, 1978]. 

The Central Reserve Police Force Act, 
I'" iI under reviaion in the Miniatry. 
In the propoeed Central Raerve Police 
Force (Amendment) Bill a provilion ror 
laying or Rulea before each HoUle or 
Par1Wwm baa been incor porated. 
[Miniatry uf Home AfFain O.M. No. 
V-I4012/1 78·GPA. I dated 7 July, 1978]. 



XXVD 

MINUT!IS OF THE TWENTY -SEVENTH SITTING OF nm 
ct>IiMITI'EE 'ON SUBORDINATE LEGISLA'11ON 

(SEVENTH LOK SABHA) (1981-82) 

~ 'Cortll'h.inee met on ThurSday, 17 September, 1981 from 15.30 to 
15.4& boars. 

PRESENT 
Shri Mool Chand Daga-Ch4irman 

2. Shrl Xavier Araka! 

3. Shri K. Lakkappa 

4. Shri M. Ramarma Rai 

5. Shri Ratansinh Rajda 

8. Shr~ Chandra Sheklrar SIngh 

SECU'I'ARIAT 

Shri S. S. Chawla-Senior Legi8Lative Committee Officer 

2. The Committee considered their draft Eighth Report and adopted 
it. 

3. The Committee authorised the Chairman and, in his absence, 
Shri Chandra Shekhar Singh to present the Eighth Report to the 
House on their behalf on 18 September, 1981. 

The Committee then ad;ourned. 

fi·i 

GMGIPMRND-LS 1-2020 ~16-1()..81-600. 

-;' J. 
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